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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI P
RO
V2 N
MA No. 96 of 2025 ﬁﬁj LN
1 § I ‘é;'_’_b " ';;yé%vﬁ'i\a‘q.- \}a"""‘“
OA No. 78 of 2023 NOTARIAL),  NOTARIAL.
. ‘.;’,z.\ﬁ%.___" P s 2./
Durga Singh Panwar e T g
AppliTae =
Versus
Rajendra Singh Dafoti
Respondent

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY,
UTTARAKHAND POLLUTION CONTROL BOARD (RESPONDENT

NO.2)

I, Dr. Parag Madhukar Dhakate, aged about 48 years S/o Shri. M.B
Dhakate presently posted as Member Secretary, Uttarakhand Pollution Control
Board, Uttarakhand, do hereby solemnly affirm and state on as under:-

I. That I am working as Member Secretary on behalf of the respondent
UKPCB and an duly authorized to sign and file the instant affidavit and

as he is well acquainted with the facts and circumstances of the case.
2. That the above-mentioned matter was last listed for hearing on
21.11.2025, wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

13.In peculiar facts and circumstances of the case, respondents
no.2 and 3 are directed to file their affidavits as to (i) whether
directions given by this Tribunal in paragraphs no.112, 11 3 and
* AN 114 of the order dated 08.11.2024 have been duly complied with by

them and (ii) whether similarly placed mining lease holders have

P
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been allowed to carry on mining in District Pithoragarh, if so, on
what terms and conditions. Affidavits in this regard may be filed
within two weeks.

n

3. That in compliance with the above-mentioned order, it is respectfully
submitted that:
(i)  That in compliance with paragraph no. 112,113 and 114:

a. That the resumption of Mining Operations was to be
considered only after the completion of the study of geo-
tectonic zones by seismology experts, as directed by the
Hon’ble Tribunal vide order dated 28.03.2025 in OA No. 78
of 2023. Accordingly, the Secretary, Industrial Development
(Mining), Government of Uttarakhand, submitted an expert
committee report “The Impact of Mining Operations on ihe
Ecological and Environmental in the light of Seismic Study”
placed at pages 691 to 699. Further, the Secretary,
Government of Uttarakhand, vide letter dated 27.08.2025,
prescribed the authorities for conducting studies on micro-
earthquake monitoring, ground deformation caused by
mining activities and slope stability analysis. However, the
study conducted has not completely established the impact
of mining operations on the ecological and environmental
conditions of the area. In this connection, a copy of the letter
dated 27.08.2025 is being marked and filed as Annexure

no.1 to this affidavit.

{'{;* ( ";r \ b. That further, the Member Secretary vide letter dated
|2
f

‘ :
Req. W0 49/21/02

03.12.2025 requested the Director, Directorate of Geology

" DehimDen :';:n
G POV e s :
\ AT el and Mining, Uttarakhand, Dehradun to furnish the updated

status of the study undertaken, along with the compliance
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(i1)

report. In this connection, a copy of the letter dated

03.12.2025 is being filed and marked as Annexure no. 2 (o
this affidavit.

That the Regional Officer, vide letter dated 24.11.2025
requested the District Mining Officer, Pithoragarh to provide an
updated list of the total number of Mining industries currently
operating in Pithoragarh district, the mining industries that were
previously operating and currently closed and the mining
industries that have not yet resumed operations. In this
connection, a copy of the letter dated 24.11.2025 is being filed

and marked as Annexure no. 3 to this affidavit.

a. That consequently, the In-charge District Mining Officer,
Pithoragarh vide letter dated 26.11.2025 submitted the
Regional Officer, UKPCB, Haldwani an updated list
furnishing the update of total number of Mining industrics
currently operating in Pithoragarh district, the mining
industries that were previously operating and currently
closed and the mining industries that have not yet resumed
operations. The report furnishes the list of 19 soap stone
mining units out of which three units were in operation along
with one operational magnesite unit. In‘this connection a
copy of the letter dated 26.11.2025 along with report are

collectively being filed and marked as Annexure no. 4 (o

this affidavit.

b. That the Regional Officer, UKPCB, Haldwani, vide letier
dated 02.12.2025, informed the Member Secretary, UKPCB,

e P



that an inspection had been carried out of the soapstone
mining units operating in the area in question, as per the list
of mining lease holders received from the Geology and
Mining Department, Pithoragarh. As per the inspection
report, the soapstone mining units of M/s Shri Mohan
Chandra Sharma and M/s CMD were not found in operation
at the time of inspection, whereas the soapstone mining unit
of M/s Shri Bhupendra Singh Mehra was found operational.
The operating unit had previously been granted conditional
consent for operation till 31.03.2027 by the Board. In this
connection, a letter of the letter dated 02.12.2025 along with
the inspection report of soapstone mining units are

collectively being filed and marked as Annexure no. 5 to

this affidavit.

. That the Regional Officer, UKPCB, Haldwani, vide letter
dated 02.12.2025, informed the Member Secretary, UKPCB,
that an inspection of M/s Pithoragarh Magnesite and
Minerals had also been conducted. As per the inspection
report, the unit is engaged in the mining of magnesite and
dolomite, and the Board has already granted consent to
operate up to 31.03.2029. However, during the inspection,
the unit was found to be not complying with the consent
conditions. Further, vide the same letter, Regional officer,
UKPCB, Haldwani recommended the Board to take further
necessary action against the said unit. In this connection, a
copy of the letter dated 02.12.2025 along with the inspection
report are collectively being filed and marked as Annexure

no.6 to this affidavit.

[
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4 That the recommendation received from Regional Officer, UKPCB,
Haldwani vide letter dated 02.12.2025 is under consideration for

initiating further action against M/s Pithoragarh Magnesite and Mincrals.

5. That the deponent is a responsible government servant having the highest
regard for the Hon’ble Tribunal and orders passed by them. The deponent
has always made his sincerest efforts to carry out the orders passced by

this Hon’ble Tribunal in its letter and spirit and shall continue to do so in

response.
Deponent
Verification:- Dr. Parag Madhukar Dhakate
Member Secretary

Uttarakhand Poltution Control Board
Verified at Dehradun on the 2.5.. day of December 2025, that the

contents of the accompanying response affidavit are true and correct to
the best of my knowledge and belief based on the official record and

nothing is false and no material has been concealed therein.

s fdentifiod Dy § ?Q“iadﬂ\(‘q j:?nc\, "1/

Deponent
VIR [ M3 s') w3 B I Dr. Parag Madhukar Dhakate
Member Secretary
be\“’q“” = - Uttarakhand Pollution Control Board

V \h.,, ) \“‘\‘t‘"\x ‘y} i:{\l\k‘)li‘} _,]-.‘.. ) A ) |
A nef g T = gy Ly




795
Annexure-1

& /. VII-A-1 /2025-09(104) / 2023

Hidl BT MR (Seismlc Stablhty) $ YT %‘g’ Tlﬁ:ﬁ ﬁ@ﬂ’:ﬂ
28062025 & w3 v {in-situ) FEEFT W Ml @w
| T 35?[ g &A@ Micro earthquakc mcmtormg Monitoring of ground

deformation caused by mmmg activities or slope subsidence T Slope stability analysis &

e 8y P i/ Ren-frde feif iR ory §=-

1. g &l T‘ﬁ?ﬁf I (In-situ) TEEHT W IEIRT & TeeT &3 3 Micro
earthquake whonitoring using a local seismic network @1 &R waIfidges, oK g
e T g o Reem ﬁﬁsn:r LESIGH a's"\’ffi (Wadia Institute of
Hnnafayan Geology, Dehradun) ¥ BRI TR |

2 v (in-sim) wEEl W Ry Wed @ weer 85 § SAR based satellite
technique B A Y ground. defarmaﬁon caused by mining activities or slope

subsidence ar monitering B o WERYP, 9 W aRed R g wdt e
\q'a’qq YRR, SEY (Indian Instltute of Remote Sensxng 'Dehradun) K ?ﬁi’mT Gﬂﬁ‘ﬂl

(in-situ) TSR W - e ﬁrzﬁa G TeeT aa\ $ Slope Stablhty Analysls
%‘g ﬁa‘nﬁa‘fr W (m) Wl & v R o
m} W e ,ﬁ i, 1

Stabxluy Anal)fsm?ﬁ e S e R ok

4 wgiRw, o o9 wfed Ram grr Expression of Interest % W& ¥ Slope
gtﬁbiiity' 'an*alys‘isi % ﬁ’f\?ﬂ Wi/ R/ Al B P e B W

- R YUeE %4/ /59 GRT. Slope  Stability

WRIHR YEETENS §RT ARd Heifa
W weIRs, o

Analysxs GIFIRFT (ET!f WR‘T I TE T ‘
W (IT) &89 W Review/Vett T T Teer Wk

6



796

o N e o e s abld

(I[] sltu) e b B e R : /SRR qRE
E’T\’T Slope Stablhly Analysxs a‘ﬂ W ﬁfﬂ?f/ 3!1@‘1 "“' s [T H U
TR a'm Siope Stabxhty Analysrs wr o R/ 3
é/m A 3 v 7 O @ wﬁr @ﬁm g
ooT U8 WRE S e R w89 99 auad W@
mﬁ (l'msxtu) TnlE*c’Fff ﬁ? G HE‘c’f @ Slope Stability Analysis & o F
Y e o T TR A,‘,_x-_-mmmmmm =




. Annexure-2
.a’ﬁi

"' T e
\\ﬂ Uoielr b, w«gﬂ q;?' Wm -

. Emali 1 mw&pmhmwm,m 613&260169&1

W#‘W@/W1Ba~&§*éc#5 108, et

b T T MA No. 96/2025 ¥ TiRa aRw
Trie 21012028 # oy Tide} & ’ e

13.1n thé peculiar facts and circumstarices of the case, respondents no. 2 and. '3 are directed to file
‘their affidavits as to (i) whether directions given by this Tribunal in paraglia phs 1o, 112, 113
gnd 114-of order: datE?‘ 08.11.2024 have beeri duly compiled with by them and (i) whether
similarly placed mining Ieasa holders have been allowed to carry on mining in district
Pﬁhoragath, if 50, ot what teriiis and x:aﬁditmas Affidavits in this regard méy be filed within
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State Level Envireniient . tmpact
Assessment  Authority, 853,
Indiranagar Colony, Seemadwar Road
Debiradun- 248006
(Constituted’ by  Ministry of
Environment, Forests and Climate
‘Chanige Government of India.}”
Phone No- 0135-2763578
A.Efﬁéﬁ&'sé;eiaﬁ;s‘éac&k@gmaﬂ-ﬂﬂm

E————

| EGiNo-"JG-01(00pi2018 Dated: & -12-2019
3 TQ P ., T - e mh

: Shri Mohan Charndra Shaima,
Rig-Village-Baste; Tehsil & District-Pithoragarh;
‘Uttarkhand,: o o '

Tel; 9807308390
Sub: Envifonmental Cléarance under EIA notification dated 14.09.2006 for Extraction of

one In Vill - Harall, Tehsll -Didihat, District-Pithordgarh.

‘Soap!

This has reference to your proposal No SIA/UK/MIN/34951/2019 dated 31* July 2018,
submitted to the SEIAA for grant of Environmental Clearance for extraction of Soapslone with
proposed production capacity 10000 Tonnes/ Annum. The mine lease area is located at Village - Vill -
Marali Tehsil -Didihat, District -Pithoragarh in the mine lease area of 4.89 Ha The proposal weas
considered by the State Expert Appraisal Committee In its meeting held on 22™ October, 2019. The
details of Ine project; as per the documents submitted by the project proponent, and also as informed
during the above meeting are as under:-

S No Details ' Reply '
1 Proposal No & Date of online | SIA/UK/MIN/34951/2018, Dated: 31.07.2019 k
Submission
i New or Ongoing Site Ongoing
3 | GO.No. A== 0 775/V1I-1-10-168-KHA/2001, 20 years
4 |MinePlan Valid upto 4 year Approval letter i
n0:1115 / %0780 / 66 / j0amodo /FH0%070 / 2018-20  fawe 4
- 01/ 11/2017
5 | No. of Pits 2
6 | Thickness of soil Nil
7 Maximum explorable depth 9
8 Balanced undisturbed agriculture | Not applicable as entire lease area is under waste
land (in Ha.) land.
g | Total Mineable Reserve 312749 tonnes
10 | Estimated Quantity 10000 Tonnes/Annum
11 | Distance of national park/reserved No National park/reserved Forest/Sanctuary exists
| Forest/Sanctuary within 10km radius of proposed mining area.
712 | Green Belt area valid uplo Afforestation -5000 Plants in Van Panchyat in the first
- - two years followed by their maintenance in next three
e e | YEAIS;
13 | Method of Mining~__ — | Open cast Semi mechanised
14 | Mining Shall be carried out from - | 1452mRL to 1434mRL
- | 45 | Heightand Width of Benches ; 3.2m. 5.0m
16 | Slopes and ultimate face siope |70
48 | RweriNallah (name) = =~ ['sanu
19 | Project Cost : % 54.405 Lakhs
20 | CER Coslt T 272 Lakhs
21 | Cluster Certificate Submitted. There is no other mine lease in the aerial
distance of 500 meters in the periphery of the above
mine site and no cluster is formed,
22 | Ecological Sensitivity Map Submitted & No  National Park/Reserve
Forest/Sanctuary exist within 10 Km radius of

c o . _
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1 proposedd migng - Aren Iy mentioned by  OFO, |
! | ?Fi{fzmam . NP S, -
"1 Cordinntes, - tiars L;a;tttudnm) © Longitude (£} Pt
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The SEACT after tue consider atlon of relovant documents submilited by the project proponent

and addional claification furnished In response to.its observations have recommended the grant of
Emvironmentat Clearance for the project ‘mentioned above aumm,t to compliance ‘wifti the EMP and
“plher stipulated mndttmm

i) btes bi*xsting or driting ghaill bo pefimitied during mining opetation and only hand held toots

‘shall be permitled’
The' mining/oxtraction’ of miritial and progrossive mine closurg should: ‘be dorie ds per Ihe
zxppmved e plan:

-T he pmpnnsnt stmuld provida &zqe' jendly

253
4

Ry A S

) | faly zone ie, mmiﬁg tperation will riot be
r:amed tmt iri the vicinity of 100 m frori. mamy bﬂdgﬁs eﬁmatimal instittion or siructmes of

historical: lmpartance

- The pmponﬁﬁt ﬁb;;uid undértakd"

- and secené y
L far ma next three years

mgulataon o
Photography of the;, pmpaseci 3
‘nﬁ‘ed o SEIAA along wiﬁs Half-

'fhe ;:mgec{ am}hentzes sheutd advettise al leastin i
;whmﬁ ﬁélaﬂ be in. Lhe vamacu!ar Ia:iguage thi loc

ngfextmcﬁon of sgapstcm shalk ‘not: be‘dnne without HEpproved: ming plan’ frorn

' cie‘s:gnated authority. ‘The ming plan shoyld be re\ﬁsed every 5 years and no fresh ming plan

shali be prepared without site inspection by designated authority,
The boundary of the mined lease area shall be demarcated
inscribed with its serial number, DGFS coordinates, forward and back bearing, and distance fram
adjoining pilfars etc, This demarcation will be
mark will be established to monitor depth.of the! m;mng ‘A safety zone of 7.5 mt (sufrounding the
mine site) shall be left free from mining. .

The mining shall be carrled out by Open:cast Semi muchanized method without adopting

_»dn&ing and blasting opefatiom The use of hand heid. mechanmany driven equipment is permitted.

on ground by .erecﬂng pniars each

ensured by the Reveriue Departmént. A bénch
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9. “Extraction of minor mineral is

“Th use of any. eiectncaily driven magchifery shall be remain prohcbztea énd ‘only hand heiﬂ tools
shall be used for extraction of the mineral.

8. 'saags:aae muning shall be carmied out during sunrise fo sunset period Bhfy. 1 shall not nvolve

~ felling of frees and cleatance of végetation ] Shall be no permanent construction’ at the site

-excepl temporary erectiofi of first aid room, office; store, drinking water shed, rest shélter ete.

7. The process of mining and quantity of ex%ractabte mineral and subsequently prcgresswe riine
closure shall be as per the approved mine plan. The mining opeération shall be carried out trom
lower level to upper level by férmation of benchlng paftern. The masimum height of benthes

~ shall notexceed 1.5 mt and ultzmaw pit slope shall be kept at 70 degre.es ‘

8. The maxdmum permissible dépth for mining of §capstone. shaﬁ not exceed 6 misters or depth of
:sgmuné water table whichever is &ass During first five years: qf mming iease the ﬁepth af mining
-shall not exceed 3 meters. Mining beyond & meters shall be grénted aftar site visit by E

nitted from 1% October of every year t6 30" June af the

subsequeiit year 6r onsét of monsooh wiichever is eardier, It shall be ensured: that no

-mining activity is carrigd out-during the nionsoon- seasan Work&rs should be advised and

protected against flash flood during 1* June to 30™ June and. 1% Oct to 31 Oct-during

‘which thére may be rains in the hills..

“10. Reclamation of the fine lease area shall be through back filing, stabilizalion and cu ftivation. The

‘waste and fop soll genérated during mining shall be temporarily stacked in external dump whi&h
will b8 sl ssequently vacated and back fillsd in mined out pits: The wasie generated in the area
wifl be bagkfiled during raing and land madesultable for cultivation. Back filling shall be donig in 2
retreating manner from lowet levél to iipper tevel Mining activity and back filling shall be done
simultaneously once space is available.

11. No disturbance o natural drainage: system around: the: mining lease area shall be done. No

mixing of wastes. is allowed. The dufp site: shall be kept .‘away from the nearby naﬂahshﬂaiar

.xes ancl mamzained aw dssfancéai £sheast 10@ meters. Thi external ;

reframmg from,. usé of paituttng -and _lase iuai efﬁcient vehtcles far t»ta
16 final destination. Thera shall be no over loading of vehitles as aga

‘Central Gavemm VntlStéte_ GovemmemiHon ble Courts from timeé o tifse.

nd maintain record of the quantity of sodpstone extracted
' monitoring shall be ensured by Mines Department/District Administiation’

during a season. Th
from tiriie to time..

44. There shall be no Jabourcamp in: the mining lease-area.for the labour engaged in mining of
' saaps;ones The !abour aagaged inn ning’ svhaﬂ be: provided free. fuel wocd/alternate source of

15 i’rﬁponentﬁboutd snbm;t surfa’ water quality and amblent air quality mamtormg Feport

hitted in EMP, with suitablé parameters.

16. Undér ediporats: social tesponsitility: proponerit Shoufd, develop: comemunity: services such ag
drinking ‘walér, - hcaii:m hcusmg, samtaﬁ, . Kealth, safety and riedical acilities, public
transportaiwu i iregte ‘

17. The pro
disnasa of sailci waste

apec.ifc ahd Qater o the deman bf the Van Parichayat, The
Forest ‘Deépariment shall. ensure: the .compliangs. Proponefit
_ plantationof shiubs, ’
19.The Geolagy and Mining department shiall identify an-agency for regulariperivdical moni
_ quality of ground water of existing hand pumps and tube he s ‘minin
0. The project proponent shall formulite a ransparent and unbiased: rocedure for :engagement of
“latiorers Tor sustainable eXtractio e ‘minerals ‘from the mining lsase area. roie:
- proponent shall ensure that maximiny Jocal labeiir ‘be -engaged :and + nce \embieyhéh't
oppmmmty provided. The project proponent shall follow. &l safety Tnéasures for Jabour force
‘engaged in accordance with relevant Acls/Rules.

Site,

"2'( The ‘project. proponent shall prepare: the: plan of mining in conformity with the  miine . lease

~conditions and the Rules prescribed in this regaid thereby clearly del
- educational institution or structures of historical Importance.

ating the No Wark Zone
Water- Bodies, biidges,

'22. Effective sa{eguard medsures, such as regular water sprinkling: shall be carried out In critical

aress ﬁfﬂﬂe to air poliution and having high' Jevels of particulate matter-such as loading and




28, gmject ﬁmpﬂnenf wét strictly @Qm;ﬂg Wﬁh FMP&_M
28 wiff han

8) There shall be no labbur camp in the mining lease area for U

an%qadkag pmnt amf oft translar mim:a i uholl. tie ensuted ot the Amins nt A Queltg:
‘parathaters conform o tha norms pmzcnimq by the Tentral Pothution: Control® Hioard n thg
regard: ;
23. The project proponent’ siaz'ﬂi provida proleclive !’(.Sf:%mmty devItes 16 workers ot n " f;
areas and thoy shall also be provided with adequate fraining mrﬁ anformation on o ,' ;;

heglth aspects’ Ponodical medical examination of the workers engiged n the project shy | ba
camad out and records maintained. PO T v
24. The proponent shall provide eco friendly mobie tofels for the, workinies ut sie ang shell ensure

disposal of sold waste as per the exisbing provisionsfrulgs: gu"ivi nes.

25. The praject proponent shall’ efsure complianca to provisions of the gt Nzﬁn ‘Rules, Reguiabons
ang Guidelines, for the tme txemg nforce. as applicable to the  project .

26, The project proponent shaiild plait 5000 trees in first 2 years and folowsd by miaintanance
the fasl 3 years. The plants shoald ba planted n the buffer zone oF the mining dite aret w the
biank area near by van panchayat

27, Pho:ozgraphy of the proposed mining sde ds well as the pf'mm'mu aes undertalen by i ;f' oct
proponent showing GPS canidinates: should be done (préferably uning Drann dnd submited 10
SEIAA and regional oflice o MoEF&CC, Govl of India at Dehradun’ atang with hallyear
-Compliance report,

before géttmq wark mdmf{‘nn«* ,m o £, I"g 32»«‘m 'x m (){\r rals

*;33’;1‘ ;abcva envnrenmébtaf safequards shall be implemented w tsfter and gt Ihe :u" jee!

proponent shall establish Envitoriment Monitoring Cell and alsg subrmit six Monthly complanc
_reports o this Authority and regignal office of MoEF&CC, Gavt of India a Debiradun
e Opetation’
% The Environmental Clegrance :5 b@mg i Wit d for :mmnglx wtrachon of (ut;} one. in ' the
approved Mine Lease Ares. Legal status of the mmmg lense ared shall re main uns zngr 4 ar
-the Environmental Clearanca is ‘being ‘grantad only for the lease penod. The mined fease anm
_shall not be uUsed for any purpose other than that specihed in the proposal,

2} The thaximum permissible depth: oF pruning - of Soapstone shall nol exceed 6 aaters of depth of

ground water'table whichever Is less: During fust five years of mining lease the deptly of mining
‘shall not exceed 3 metérs. Mising beyond 6 melers shall be-granted after site. visit b ¥ SEAL
chve;' Authpnty may also visit the site in -bperational phast, whenever it 1 found to be

s: aarﬂ‘m %t shaﬂ Saa nn.,wed {hat no
_ ,Wurkars s!wuw m aav%md and

ted during i shali be 1empm‘arily stacked in exze' a! dump whlch
d angd back ﬁlled nar neﬁ out pits: The wasle ger
ns and | j ltivation. Back iling shall be done ina
refreatmg manner fsem lowerlevel g ; upper leve} Mmmg aclivity and back filling shall be done
simultaneously once space is available.
5 The dump site shall be kept y from :the. nearby nallahsiwater bodies and maintained at a
" distarice of at.leéist 100: melers, The éxternal ‘dump 'shall b protected against slide/slip by
adopting suitable mﬁchanical and végetstive measures. The constructiety toe wall, check dam
-and planting of grass species/scil binding diwarf $pecies in'dump yard shall be done as given in
Jmining plan.
Y groject “proponent shall undertake: iranspﬁrtatian ﬁf mmerai fromy pit hea:i to' :@aﬁ heaJ
nualiy or, by'm # FUtﬁ‘YEf‘ if sha 5 T

) Y'The pro;ect prapmem shall reguiate and maintain rétord ¢ of the quan%n{y 6f Soapslonie extracted

during a season. The monitoring shall bé énsured by Mines I}epartmentfmstﬂcl Administration
from time tolime.

| ‘ labour engaged in mining ‘of
. - 'Soapstone. The labour engaged in_mining shall b& provided
. energy to avoid any préssure on adjoining forest land,.

, "9)-; The pm}ect pmmm ghall femulahqa traﬁs;aamﬁt at;d unbiased proceduis for ‘engagemant of

mining lease area. The project
engaged and hence employment

fual wood/glternate’ source of
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.

opporturilty provided. The project propanent shall follow: &l Safely maasures ‘for. abour force
~_‘engaged in accordance with relevant Acts/Rules: T '
40) The project proponent shall provide protective respiratory devices lo workers weiking in disty
areas and they shall also be provided with adequate training and information. on safety end
_health aspects. Periodical medical examination of the workers éngaged: in the project shall be
_ ‘carried oyt.and records maintained. S o
#4) The project proponent shall ensure compliance to provisions of the all Acts, Rules, Regulations
" and Guidsfines, for the time eing in force, as applicakile to the project. S
12) The above environmental safeguards shall be implemented: in letter and spiril. The praject
proponent shall establish Environment Manitoring Cell ‘and also submit six monthly compliance
 reports to this Authority and regional offics of MoEF, Govt of Ingia at Dehraduni. o
13) The SEIAA reserves the right to include additional safeguard measures if found necessary and
also to take action including revoking of the EC grantstl under provision of EIA Notification 2008.
_“This EC is being granted subject to compliance of Horibie Court Orders issued from time lo time.
14) Any appeal against this- Environmént Clearance shall fie. with ihe National Green Tribunal, if
if;i%%i% viithin a period of. 30 days as préscribed untler section of the Nationg} Green Tribunal
15) If It is found fhat if conditions lald down: by the Authority are violated; Authority may cancel your
‘Environmentz! Clearance.. ' i '

4- Specific Candfﬂpns&.ﬁ.’?i‘b}Ee-“‘{c’:ﬂdﬂ'&d*b’i‘/ Direétor Industry, Géaloy
e RS
%= Mining and Geology department of 1he State Government shiould re
~ production levels and should informthe Adithority acoordingly.. s ,
9. A sludy shall be carred out at least gverina year through mines and geology depariment to
avold qver explcitation of mineral, which r dversely affect th mics of site. A copy of
said study report shall be submitted to the reglonal office of the Ministry of Envirohment and
Fotest Dehradun and SEIAA, Uttarakhand, ~ o
3. The Gealogy, and: Mining: unit of Indysiry  Department. ghall Tdentify ar “agency - for
reguler/periodical mofiitoting of quality of ground water of gxistirig Hand pumps and tube wells:
, inthe vicimity of the mining site. -
4. Digital processing of the entire lease arca Using retole sensing technique should be done by
‘Geclogy and Mining depariment regularly and report should be submitted tg the ym&sw of

Ervaronment and Forests, Regional office at Dehiadun and SEIAA, Uttarakhand.

~ i011{80)/2019 dated-as above
¢ for information and negessdry attion to- e o

4) Secretary, Ministry of Environment, Forests and Climate .Criarige, Gol, indifa Paryavaran
 Bnawan, Aliganj, Jof Bagh Road, 3° Floor, Vayuu Wing, NewDeltk L o

2) Principal Secretary, Environmant and Forests, Government of Uttarakhand, Dehradun:

3) ‘APCCF, Regional office (Central) MOEFCC, 26 Subhash Road, Dehradun.

4) Principal Chief Conservator of Forests (Wildiife)/Chief Wild Life Warden, Dehradun.,

B} District Magistrate, Pithoragar. e N

6} Diregtor; Ingustry, Geology and Mining LivL Gowt. of Uttarakhand, Briopal pani, The unit shal
" comply the Specific Conditions and submit the report 1o SEIAA Uttarakhiand

7j Divisional Forest Officer, Pithoragarh.

'g) Member Secretary. UEPPCB, Dehradun.

9) " Guard File. P

_{(G.5. Pande)
Meimber Secretary,
SEIAA, Uttarakhand
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ey . HEAD OFFICE .
Ll ﬂttgfa khand Pollution C‘on.'im! Board
: | “Gaura Devi Paryavaran Bhawan”

- 468, IT Park, Sahastradhara Road, Dehradun (Uttarakhand)
i - W‘J.)_‘Tm;n.mamw el day L

mcpcnmozcow M-2791‘2022I \(3Y)

I;’:l'foi,,? i M LT
‘ Sh. Mahau Chandra Shang,
Vill. Baste, - ..

‘I‘eﬁsﬂ & :Uiitt. l’ithmgarh

© Consolidated Consént 16 Operate and Authivisation bereinafior réferved fo g5 (he. cca

{Conslidated Cnnsent &  authorizaiion (Renewal) under Section-25 of the - “Water{
(Prevention & Control of Pollution) Act, 1974” and’ under Section-21 of the “Air (Prevention
. & Control of Pollution) Act, 1981” i uthotization under “Rule-6(2)” of the “Hazardous

and Other Wastes (Management and Transboundary Movetiént) Rules, 2016” notified uﬂder 3
“Environitent (Protection) Act, 19«85” a8 applimhle o be mferred hmmaﬁer as 'Water Act, Air
Actand HW Rnles respﬁthva}y)

_Q CAF1D-22767
R i _CCA Renewal). . : L
C{;‘A is hersby gratited m Sh. M;éﬁan Clmndm Sharma for mmmg nf Soaps?tme Lumps at
- Vill, Harali, Tehsil Didihat, Distt. Pithor sgsrh sui);ect to the provisions of the Water Act, Air
o Aet and Hazardous and Other Wastes (Managenient and Transboundary Mtfvement) Rufes,

. > 2016 and the orders that may be magle further and subject to following terms and conditions ;-

L ThisCCA s gxanted for the ;wmmlf upto 31032027 and valid for mmmg of following

pm&uct(s) with Capital inve&tmenu’!\” “!Vafuw?l&@& Lacsu -
" s.Na -Last CCA_ T resent CCA (Renewal) —
""" Quanﬁty ; g Pmduct ' tity
(i‘u' Year) . -

L ot [ Sesptons iz

) PresentCCA (Renewal) T
= §ewag_ ‘ 0»5 __I
i) “Trade Effiuent’ e

: mﬁn‘ and B‘s{}mai t"‘ FE RS " EXD O WS ERER u- il

(i) Sewage' Tmtmmt and stpﬁsai  The applicant shall pwvrde oompfehenswe Septxc
TaakﬁSoak pits as is r&qmred wifh icference. mmﬂuemt q&t%%umy and qitahty

3 Cmdrﬁans tmdf;l‘ Air Act TR

"y . Theapplicant ﬁimll_ not use any fuel.
(jl} Unit has to mai’nmm.zambiem ait quality and ensure that the same be kept within niorms
48 prescribex under Ei wmmmrst {Prmion) Rules; 1986, .

(ixxj ﬁmt a_sla;o T‘oﬁow ‘ambidit nmse staridgrds for i;zght aﬁd day time #is prescribed for
respaeﬁve a‘mas{mnes whisliate a5 follows




¥, . R o & Qh R ! ‘;
- Copy tm ‘Regional Officer, Uttara!dmml Poliwkm Cnntroi Board Raldwam, I)xstt. Nafmtal fcxr'_;

Staudards LindksietaliAves: |Cominercial Ared:| Residéntial Area] Silence Zone

:’o: : Noi::' Day | Night | Day | Night | Day Night | Day | Night
eve 3 :
db(A) Leq |- 0€ | time | UM | fime | Yme | ¢ime | fme | time

75 70 | 65 35 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m,, Night time: from 10.00 p.m. to 6.00 a.m.

Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 There shall not be any hazardous waste, hence this rule is not
applicable.

This CCA is valid for Mining of Soapstone by the Open cast mechanized method without
drilling & blasting operation only.

Compulsory documents to be submitted by the Industry/Unit :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

. - Unit has to appéy for mwwal of CCA weu in advance of 69 ciays of expiry of this CCA. -

: Campetem Authority reserves the nght 1o change/modxfyfadd ag:y txme\,any ¢ondition’ of s

P *!Ims has to comply wah the oﬁ:er gexae;rai mdmons as anmed heremfh Nan compliance
of any provision of this CCA and provisions of the Water Act, Ai¥ Act and Hazardous
“and Other Wastes (Management and Transboundary Mqvement} Rulﬁs, 2&16 will
. xfesuks in legal action unéerthe aforesaid Acts and Rules e

informuﬁn and eomplmwe of the same. .

Envzmnment Enginecr

'vcylc, ih




16.

The ﬁcwpxer shall stnct§y adhers to Appm' d Mining P

{(Protection) Act, and Rules
The applicant shall strictly

Fho ¥
be

The{)mupler shall under take -

conditions and Rul&&pmamb@é thi ssued: ti  tin
mgupmshalima‘keyerm, undary of th mmmgareaand shall
display details g5 Name of qup:er, ;Date & Vahdny, Lease Ares ete. af prominent
place.

The Occupier shall ensure that whatever deployment of labour attracts the A
‘provision thereof shall be s&wﬂy followed.

“The Occupier shall -ensiire regular water sprinkling in eritically protie to: air pollution and
having high leyels of Particalate Matter (PM) such as Toading #iid unloading points and all
traﬁsfer ‘pei‘rits

fines Act, the

Veluczular :amwamnz sha;}l be kept; usider Control and fegularly monitored. The mined
maferialiover burden. shall be carried out through the covered vehicles otily and vehicles
oars; mg ﬂw mmed materialiover burden. shall'not be overloaded.

flsd e only shall b¢ carried out as per approved mining plan. Drilling/blasting

jprior approval of the Cempmn: Aut
i atzi‘m of workers engaged in mining activity shall be oartied out and

The E‘rcenpm all take: all precautionary measures during: inifiing operation for conservation
& protection: mdngemé ﬁm&ﬁomm
No -change shall be made in min ng technolog:
approval cfmmpgtentavthontyz

Mining shall be carried out i stipnlated time and duration as pernitted by competent
authority,

ﬁccumer sixall comply with the digéétions/instructions fssued by the competent authoriiy

*#nd scope of mining work: without prior

: das»ésa!/éump ﬁfa e _.bnrden shaI} be trated

i Raport; qu&rber}y basis.

th Proprogsive Mxnmg
Closure Plan duly approved by the competent suthority. Jn case of nen-compliznce, this CCA
shall stand withdrawn.

The Soupstone: mining capacity shall not excee
Directorate Qfﬁwlﬁgy & Mining, Uttarakhand,
The Occupier shall strictly adhere 10 condition of Consent to Establish and OCA issued by this.
Board,

Mining and pthier allied achivities shall be carried out such a way 5o that ambient ajr quality of

| the: mining capagity as permitted by the

‘the area does not exceed the preseribed finiit,

The Qccupier shall strictly adhare to the proyisions of the: Water Act, Air Act, Envitongrent
otifications made thereunder.
avoid the usage of single use plastics it the premises as- per
fhe list of banned single use plastics mentioned in; the notification of MoE] &CC,
vernment of Inrtm da;ted 12.08:2021 and notification of Uttarakkiand Government
13...(, ied vide letter o, 84/XX VHT-1-20-13(X/200% dated 16.02.2021,

817
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General Conditions:-

1.

s

Ne

10.

£
12.

UK PCE]

- N

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at leasx
once in a three month from the laboratory recognized by the MOEF&CC and shall report to
the UKPCB '

'I'hcapphcant ‘shall however, not without the prior consent of the Board bring into use any
" new or altered outlet for the discharge of effluent or gases emission or sewage waste from the
_unit.
. Treated waste water and domestic waste water shall be disposed jointly at one disposal point.
- The applicant shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report
of stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it is °
found that the industry is not complying with stipulated conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant.
The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be
leak-proof.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.
Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to
the Board’s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation
of industry, it shall be imperative to stop production in the industry with immediate effect and
such information shall be reported to Board’s offices. The industry shall be liable to pay

compensation also in such cases as decided by the Competent Authority.

The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/ production capacity/manufacturing process/capacity enhancement etc. or any change in
effluent discharge point or emission point.

The Board reserves the right to revoke/add/modify any stipulated condition issued along with
CCA, as may be necessary.

The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous
waste without permission of Board.

R Environment Engineer

ol -




Head Office @9

Uttarakkand Pollution Comrol Bﬁard

- %Guara Devi Paryavaran Bhawan”

46~9 IT Park, Sahastradhara Road, Dehradun
- E-mall - msukpek )y k100, com, ST 0135-2697392

| Mls Mokan Chandta S!aamaa,“ e
Vill-Harali, Tehs!l-md‘thntt,
Biwn P‘it!wmgarh L

S“b" bimﬁm m Show Cam Por Clusure umier Sactéo;t 33-A of tﬁe Waterf‘
T(Pi‘eveatfnn and (;‘entml of Pal}ution) Act, 1974, under Section 31~A of
the aﬁr (Erwenﬁen and Cmitwl qf Peﬂutiun) Act 1981~r@gardm§‘

Whemas vammt of India has pmmmgme the Water (Pt@venaen and Ccntml.
o Bl Foilmwn) Act, 1974 (herein after referred as Water. Act) and the Air (Preveation
- and Control of Pollution) Act 1981 (hetein after referred as the Air Act) and every
~* unitor process has to obtained consent o operate (herein after referred as Consent)
- under Section 25/26 of the Water Actand umier S‘acﬁan 21 ofthe Axr Act and its
wbsaquw mwalﬁmnnmewms Rl R R

ion éfthe mciush‘ms-*i

b Gentrni Poilutmn Cmtml Beard has m& ' i ‘

P Mmeaa, yw tlmt is @n& od in b ‘ie'mum whxchxs cawmd under the R.,ed |
. C&t@gﬂf}‘ of the bighly p@ilu&mg ind ustryjmd 2y e .

 Whiereas, thelinspection has bésd céix ed out by thc Offcials ofthe R@gtoml oft‘ee, ‘
<370 Haldwam 0:3 dated 2&622025 a.nd ﬂle o __g: ng Qbscwms were madc -

PR ﬁ%@rﬁ.?;;_ aﬁim
R WW@#WWWWWW%J e |
. mmawwmméf Seliy

oe _i;‘,-ﬁmwm&%a

3 whereas, x.; is abserved and mﬁ)t’med by fhe Regxcma} Qfﬁc:er of' thzs Boaxd at
X Ha!dwanh that }'Oﬂ hﬂve nﬂt QQmp]ynlg me mdinoﬁﬁ Gt C Qﬂ sent ﬁ'ﬁm fhé S
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IR e . State Leve! Environment Impact
EHEEA L SRS, 853, Assessment Authority, 663,
5 T SEER e indiranagar  Colony, . Seemadwar

- 248006 e e el L .

: - (Constituted by Minlstry of

( faww, @ q@ 'Gi%lq!rﬁ qliﬁmﬁﬁ Environment, Forests and Climate
HATOTY, HIGT XY, feeelt

13a)

P TR 0135—2763576
ﬁi;H‘- sgipa.seac.uk@gmail.com

Road Dehradun- 248008

Change Govarnment of India.)
Phone No- 01352763576
Email- ‘seiaa.seac.uk@@q!@ic om

- (Bp7

EICNo- \'bL\ 01(10)/2018 ‘Dated- X -12-2019

Yo~ .
\/ M/s CMD Mines and Minerals,

‘8hri Dherendra Kumar § Mehra, = s
6/365, Balutiya Building, Badripur, Haldwani,
Mob. 7634875048

- 8ub:: Environmental Clearance under EIA notification dated 14.09.2006 for Extraction of

.. -Soapstone in Village- Sanarkhola, Tehsil-Gangolihat, Dist- Pithoragarh. =

This has reference. to your proposal SIAUKMINI29011/2018 dated 2" August, 2018,
-submitted to the SEIAA for grant of Environmental Clearance for extraction of Soapstone with
‘proposed production -capacity 23,389 Tonnes/Annum_(maximum).. The mine fease is located
atVillage- Sanarkhola, Tehsil-Gangalihat, Distt- Pithoragarh with lease- 11:827 Ha. The proposal
‘was considered after EIA/EMP and pubiic hearing. It wae obgerved that the ToR was issued by
‘the SEAC vide no-25/SEAC dated 12-02-2018 and the public hearing was conducted on 47-08-
2018. The project proponent has now. submitted final EIA: report including desctiption of
environment, anticipated environmental impact, mitigation majors, environmental’ monitoring

programme, project benefits; EMP eic. The proposal was considered by the State Expert.

Appraisal Committee in its Meeting held on, 13th Navember, 2018, The details of the project, as
per the documents submitted by the project propanent, and also as informed during the above

meeting are as under: -

Dotails

Sr, No. . i Rep!:y _i
1. New or Ongoing Site New — o
2. | Letter of Intent (Valid upto) 1858/V11-1/38-SOAPSTONE/2016 DATED 22-
i 12-2016 o
3. Mine lease area 11.827 Ha ,
4, Mine Plan (Valid upto) Letter no 2026 Gaur khanij/ske.aa.ma- -
- 108/bhu/khanifE/2017-18 dated 24-92-2018 -
5. .~ | Thickness of Soil’ 0.50m i o il i
6. | Maximum Explarable depth 3m E o
7. | Proposed Production 23 389 Tonnes/Annum (maximum)
Method of Mining open cast Semi Mechanized =~
) Height and Width of Benches 3.0m : A — e
10.. | Slopes and ultimate face siope The face slope of the benches shall be 70" to 45
RPN PR G overalipitslops -
11. | River/Nallah (namey. Saryuriver 7 T
12. .| Cluster Cerlificate -~ Nct Given - T
13.% | Ecological Sensitivity Map There is no Natiofial Park/ Sanctuary within 10
. km from the project site ‘however, the nearest
resefve forest is Gauri Devi reserve forest which
o is at & distarice of 1 kin from the project site.
14. | Coordinates Latitude 28°45'16.90°N to 29°45'16,85"N
i A e Longitude: 79°56'8.91" E' to 79°56'0.9634"F
15. | Project cost - T 2Mlakhs . T
16. | CER Cost * 0.5 lac (2% of the total project costy




8 2 8 grant of Environmental Clearance for the project mentioned above subject to compliance with the
EMP and other stipulated conditions.

1- General Conditions

1

1.. No blasting or drilling shall be permitted during mining operation and only hand held tools
shall be permitted.

2. The mining/extraction of mineral and progressive mine closure should be done as per the
approved mine plan,

3. The proponent should provide Eco-friendly toilets for the workforce.

4. The mine site should have well demarcated safety zone .e. mining operation will not be

carried out in the vicinity of 100 m from nearby bridges, educational institution or
structures of historical importance.

5. The proponent should undertake afforestation activities in the buffer zone as well as near

project site. The afforestation will be done after consultation with local state Forest
Department and state Horticulture Department for plantation of wild and horticulture
plants. respectively. Apart from this minimum 12000 plants will be planted in first and
second year in the nearby Van Panchayat followed by thelr maintenance in the next three
years: -

8. The mining “operation, should provide employment 1o local_communities @nd bring

economic benefits tolocal population. . o o
7. Photography of the proposed mining site (preferably. using Drone). should be done and

submitted to SEIAA along with half-yearly compliance report. -

2- Conditi for ! h

Tha project authorities should advertise at least in two local newspapers widely circulated,
one of which shalf be in the vemacular language of the locality concerned, within 7 days of
tha issue of the clearange letter informing that the project has been accorded environmental
«clearance (EC) and a capy of the EC lefter is available with SEIAA, Uttsrakhand. = _
The legal statils of the mining lease area shall.remain: unchanged and the Environment .
Clearance shall remain’ coterminus with lease period. The mined lease area shall not be
used for any purpose otfier than that specified in the proposal, . = . o
The mining/extraction 6f soapstone shall hot be done without approved mine plai_ from.
designated authority. The mine plan 8hould be tevised every 5 years and no fresh mine plan
shall beprepar:&d:mmgmtj_;site}mspestigp by designated authority, =~ - ) )
The boundary of the mined lease: area shall be demarcated on ground by erecting pillars,
each inscribed with its seflal number, DGPS eoordinates, forward and back bearing, and

- -distance from adjoining plifars atc. This demarcation will be ensured by the Revanus
- Department. A bench mark will be established to monitor depth of the mining. A safety zone :

0f 7.5 mt (surrounding the mine site) shall be left free from mining. ' ! et A
. The mining shall be carried out by open cast 8emi Mechanized without adapting drilling and’
- blasting operation. The use of hand held mechanically driven equipment is permitted. The

use of any electrically driven machinery shall be remain prohibited and only hand held tools
shall be used for extraction of the mineral . T A
Soapstone mining shall be carried out during sunrise to sunset’ period only. It shail not
involve felling of trees and clearance of vegetation. Thers shall be no permanent
construction at the site except temporary -erection of first aid room, office, store, drinking-
‘water shed; rest shelferete. Iy 2 - & W o
The process of mining and quantity of extractable minaral and ‘subssquently progressive
‘mine closure shall be as per the approved mine plan. The mining operation. shall be cartied
‘out from uppet level to lower level by formation of benching patterfi. The maximumi height
of benches shall not exceed 1.5 mt and ultimate pit slope shall be kept at 45 degrees.
The maxirhum perthissible depth for mining of soapstone shall nof exceed 6 mieters or-depth
of ground water table whichever is less, During first five years of mining leass the dépth of
mining shall.nét exceed Smeters. Mining beyond 6 meters shall be granted after site visit by
Extraction of' minor mineral Is permitted from 1 October of every year to 30" June of
the subsequent year or onset of monsocn whichever is earlier. It shall be ensured
that no mining activity Is carried out during the monsoon season. Workers should be
adyised afid protected against flash flood during 1% June to 30" Jyne,and 1% Oct to
31* Qct during which thera may be rains in the hils,. - o .




10. Reclamation of the mine lease area shall be through back filling, stabilization and cultivation.

The waste and top soll generated during mining shall be temporarily stacked in external

* dump which will be subsequently vacated and back filled in mined otit pits, The waste
generated in the area will be backfilled during rains and land made suitable for cultivation.
Back filling shall be done in a retreating manner from upper level to lower level. Mining
activity and back filling shall be done simultaneously once space is available,

11. No disturbance to natural drainage system around the mining lease area shall be done. No
mixing of wastes is allowed. The dump site shall be kept away from the nearby nallahs/water
bodies and maintained at a distance of at least 100 meters. The external dump shall be
protected against slide/slip by adopting suitable mechanical and vegetative measures.
Proponent should construct a retaining wall, along the nallah side, with suitable height to
protect soil erosion. The construction of toe wall, check dam and planting of grass
species/soil binding dwarf species in dump yard shall be done.

12. The project propohent shall undertake transpartation of mineral from pit head to read head
manually or by mule. Further it shall strictly adhere to the norms of Transport Department in
refraining from use of polluting and less fuel efficient vehicles. for transporting extracted
minerals to final destination. There shall be no over loading of vehicles as against standard
norms fixed by Central Government/State Government/Hon’ble Courts from time to time.

13. The project proponent shall regulate and maintain record of the quantity of soapstone
axtracted during a season. The monitoring shall be ensured by Mines Department/District
Administration from time to time.,

14, There shall be no labour camp in the mining lease area for the labour engaged in mining of
soapstone. The labour engaged in mining shall be provided free fuel wood.r‘alternate source
of enargy to avoid any pressure on adjoining forest land

15. Proponent should submit surface water quality and ambient air quality monitoring,

report as committed in EMP, with suitable parameters

16 Under corporate social responsibility proponent should develop cemmumw ,sgwlces such as

drinking water, education, housing, sanitation, Health, safety and medical facilities, public
transportation and communication, social welfare etc..

17. The proponent shall erect eco friendly mobile tollets foi. the worwame aét Site and- shaﬂ
ensure dispasal of salid waate as peef the exlsﬁng provisxonslruleslguidelines

State’ Forest Departmeni shal? ensura the compﬂanoe Proponerrt should maka 5 meter'

dense plantation of shrubs,

19. The Geology and Mining depaﬁment sha!! !dentffy an agency for regufarlpenodtcal,

.. monitoting of quality ef gmund water of existing hand pumps and tube weﬁs in the vicinity of
the mmmg site. G

e*ngagemen* of lahorars for sustainable extraction of the minerals from the mming lease

_grea. The project proponent shall ensure that maximum local labour be enlgaged and hencs,

emp!oyment opportunity provided. The project proponent shall foliow all safety measures for

labour force engaged in accordance with relevant Acts/Rules.

21. The project proponent shall prepare the plan of mining in conformity with the mine lease

conditions and the Rules prescribed in this regard thereby clearly delinéating the No Work
Zone in the mine lease area l.e. at least 100mt distance from Nallahe/Water Bodies, bridgeés,
educational institution or structures of historical Importance.

22. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone 1o air poljution and having high levels of particulate matter such as loading and
unloading point and all fransfer points. It shall be ensured that the Ambient Air Quality
pafameters conform to the norms prescribed by the Central Pollufion. Controt Board:in this
“regard.

23. The pmjet:t proponent shali provide protective respira{my devices o workers working i
.dusty areas and they shall also be provided with adequate training and information on safety

and Health aspects, Periodical medioal exsmination of the workers engaged m the project

shall be. carriad out and records maintained,

24. The proponent shafl ‘provide eco. friendly robile tollets for the workforce at site and shall

ensure disposal of solid waste as per the existing provisions/rules/guidelines.
25. The project proponent ‘shall ensure compliance to. provisions of the all Acts, Rules,.
Regulations and Guidelines, for the time being In force, as applicable to the project

26, The ‘project proponent shall plant minimum 12000 trees in fivst 2 years, in nearby Van.

Pangchayat followed by their mainfenance in the next 3 years.
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half-yearly compliance report,

28. Project proponent will strictly comply with EMP/EIA.

29. Project proponent will have to submit EMP/EIA report to Mining Department (Lessee) and
Pollution Control Board before gefting work order/Consent to Established or Operate.

30. The project proponent shall submit half yearly compliance report of stipulated conditions of
Environment Clearance in  soft copy through PARIVESH PORTAL glven link:

. 3- Entire Operation

1) The Environmental Clearance is being granted for mining/extraction of Soapstone in the
approved Mine Le ini
2) The maximum perrhis_sible_depm for mining of Soapstone shall not exceed 6 meter or depth

tobe necessary, _

8) Extraction of minor mineral Is permitted from 1% October of every year to 30" June of
the subsequent year or onset of monsoon whichever [s earller. It shall be ensured
that no mining activity is carried out during the monsoon season. Workers should be
advised and protected against flash flood during 1% June to 30" June and 1%t Oct to

- 31" Oct during which there may be rains in the hills. _

4) Reclamation of the mine lease area shall b through back filling, stabilization and cultivation.

3} Thedump site shall be kept away from the nearby nallahs/water bodies and maintained at a

6)7 The project proponent shall undertake transportation of mineral from pit head to road head
man i ' )

refraining from use of polluting and less fusl efficient vehicles for transporting ‘extracted
minerals to final destination. There shall be no over Ioading of vehicles as against standard

- norms fixed by Central Government/State Government/Hon’ble Courts from time to time.
7Y The project proponent shall regulate and maintain record of the quantity of Soapstone

Administration from time to time.

8} There shall be no labour camp in the mining Jease area for the labour engaged in mining of
Soapstone. The labour engaged in mining shall be provided free fuel wood/alternate source
of energy to avoid 2ny pressure on adjoining forest land.

9) The project Proponent shall formulate a transparent and unbiased procedure for

11) The project proponent shall ensure compliance to provisions of the all Acts, Rules,
Regulations and Guidelines, for the time being in force, as applicable to the project.

12) The above environmental safeguards shall be implemented in letter and spirit. The project
proponent shall establish Environment Monitoring Cell and also submit six monthly
compliance reports to this Authority and regional office of MoEF, Govt of India at Dehradun.



13) The g'jE;M:\res.ewes the ri
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and a

issued from time to time.

14) Any appeal against this Environment Clearance shall lie with the National Green Tribunal, if

preferred, within a period of 30 days as prescribed under section of the National Green
Tribunal Act, 2010.

15) If it is found that if conditions laid down by the Authority are violated, Authority may cancel

4-

)

Gopy

your Environmental Clearance.

Specific Conditi ions:- {To be followed by Director Industry, Geology and Mining Unit,
Govt. of Uttaggkhand};

1= Mining and Geology department of the Stafé Government should recalculate the
maximum production levels and should informtheAuthority accordingly.

2. A study shall be carried out at least over in a year through mines and geology

department to avoid over exploitation of mineral, which may adversely affect the
dynamics of site. A copy of said study report shall be submitted to the regional office of
the Ministry of Environment and Forest Denradun and SEIAA, Uttarakhand.

3- The Geology and Mining unit of Industry Department shall identify an agency for
regular/periodical monitoring of quality of ground water of existing hand pumps and tube
wells in the vicinity of the mining site.

4~ Digital processing of the entire lease area using remote sensing technique should be

done by Geology and Mining department regularly and feport should be submitted to the
Ministry of Environment and Forests, Regional office at. Dehradjin .and - SEIAA.
Uttarakhand. RS S R SR L : EIAA,

( ande)

Mem bSecretary,

3 g SEIAA arakhand
< Yo% 01(10)12018 dated- as above

of Information and necessary action to- o P - .
Secretary, Ministry of Environmenrta Forests and Climate' Changs, Gol, Indira Paryavaran
Bhawan, Aliganj, Jor Bagh Road, 3" Floor, Vayu Wing, New Delhi, aniE

Principal Secretary, Environment and Forests. Government of Uttarakhand, Dghréﬁdgkﬁ,

- APCCF, Regional office (Central) MOEFCC, 25 Subhash Road, Dehradun, s
 Principal Chief Conservator of Forests (Wildfife)/Chief Wild L%.ngg?g,‘cpemgdun.{ .

District Magistrate, Pithoragarh.

 Director, Industry, Geology and Mining Unit, Govt. of Uttarakhand, Bhopal pani, The unit

shall comply the Specific Conditions and submit the report to SEIAA Uttarakhand

- -Divisional Forest Officer, Pithoragarh.
- Member Secretary, UEPPCB, Dehradun,

Guard File, .

(@8, Pande)
Member Secretary, -
' SEIAA, Uttarakhand
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LA L FE HEAD OFFICE
. l Uttarakhand Pollution Control Board

\ Lifestyle Fo ST o
\ﬁ Envirgn%enrt “Gaura Devi Paryavaran Bhawan”

46B, IT Park, Sahastradhara Road, Dehira Dun
_E-mail : msukpeh@ 1hoo.com, Phone 0.4135-260?2

1247 Date : (0 .12.2023
REGD. POST

To, ;
M/s CMD Mines and Minerals (Mining Stretch)
Vill Sanarkhola, Tehsil- Gangolihat
Distt- Pithoragarh,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981”7 and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under

“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAF ID - 9366 Application no.- 618083
CCA (Renewal) Date :-29.11.2022

CCA is hereby granted to M/s CMD Mines & Minerals (Mining Stretch), located at Vill-
Sanarkhola, Tehsil- Gangolihat, Distt- Pithoragarh subject to the provisions of the Water
Act, Air Act and Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and the orders that may be made further and subject to following terms and conditions:

1. This CCA is granted for the period upto 31-03-2026 and valid for mining of following
products with Capital Investment/Net Assets Values £25.0 Lakh :- "

S. No. Last CCA Present CCA (Renewal)
Product Quantity Product Quantity
(Per Year) (Per Year)
1 Soap Stone Lumps 23389MT | Soap Stone Lumps 23389MT

2. Specific Conditions under Water Act :-
() The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage 1.0 0.9
(i) Trade Effluent Treatment and Disposal :~,.........Nil ............

(i) Sewage Treatment and Disposal :- The applicant shall provide comprehensive
septic tank/soak pit as is required with reference to influent quantity and quality.
3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a co mprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. | Stackattached | Stack | Typeof | Fuel Quantity | Emission |Emission
No with height Fuel Control |[standards
- (Mt) Equipment | not to
exceed
Not Applicable
Ambient Air Quality _
1_ | Particulate matter RSPM | Not to exceed | 100 pg/M°

Clean Environment and Healthy Life Style
T I § W oiE el Page- | -



TR 333

[ | (PM10) | | (24Hr. Average) _'

In case of stoppage of functioning of air pollutian conirol equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispaiched immediately.

(i) Noise from the D.G. Set and other source(s) should be confrolled by providing an acoustic
‘enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commereial, Residential, Silence) which
are as follows :-

Standards | Industrial Area |Commercial Area | Residential Area| Silence Zone

for Noise [ Day Night Day Night Day Night Day | Night §
level in | time time time time time time time time -
“db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10,00 p.m., Night time; from 10.00 p.m. t0 6.00 a.rm.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factory Manager of M/s ..... NA.......... is hereby granted an authorization to
operate a facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which | Maode of Disposal
(Schedule-I & authorization is being issued
Schedule-1I) (MTA)
: Not Applicable

(iii) The authorization shall be in force for the period upto.....NA....
(iv) The authorization is subject to the conditions stated below and such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act,
1986. <l . <

Terms and conditions of authorization :~

(i) The authorization shall comply with' the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an
officer authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned
in the application by the person authorized shall constitute a breach of his authorization.

(v) Itis the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under
these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.

This CCA is valid of mining of Soap Stone Lumps only.

Compulsory documents to be submitted by the Industry/Unit :-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ili) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area, :

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this

CCA. (\'(/
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Unit has to comply with ﬂae'_Spuciﬁc_& General conditions which are as follows :-

Specific Conditions:

I,

10,
11

12.

13.

14,
15.

16.

17.

18.
19.

20.

21.

23.

The Consent to Operate will attract execution of Board's Order dated 02.12.2022
subject to directions of Hon’ble High Court in this regard in the PIL 93/2022 as issued
from time to time.

The Occupier shall under take mining in conformity with approved Mining Plan with

the conditions and Rules prescribed in this regard, and instruction issued time to time.
‘The Occupier shall make permanent piller(s) along the boundary of the mining area and

shall display details as- Name of Occupier, Lease Date & Validity, Lease Area efc. at
prominent place.

The Occupler shall ensure that whateyer deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

The Occupier shall ensure regular water sprinkling in critically prone to air pollution

and having high levels of Particulate Matter (PM) such as loading and unloading points

and all transfer points.

The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that due to this actmty the hydro-geological reﬁne of surrounding
area shall not be affected.

Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehicles
carrying the mined material/over burden shall not be overloaded.

Mining of soap stone only shall be carried out as per approved mining plan.

Drilling/blasting etc shall be carried out only after prior approval of the Competent
Authority.

Periodical medical examination of workers engaged in mining activity shall be carried
out and records maintained..

The Occupier shall take all precautionary measures during mining operation for
conservation & protection of endangered fauna & flora etc.

No change shall be made in mining technology and scope of mining work without prior
approval of competent authority,

Mining shall be carried out in stipulated time and duration as permitted by competent
authority.

The Occupier shall comply with the directions/instructions issued by the competent
authority from time to time.

The Occupier shall strictly adhere to the conditions of Environment Clearance issued by
the competent authority & provisions of approved mining plan, scrupulously,

The occupier shall comply with the Enyironment Management Plan and shall execute
proposed environment management activities, scrupulously.

Overburden generated from the mining process shall be managed and restored as per
approved mining plan. Illegal disposal/dump of overburden shall be treated as non
compliance.

The Occupier(s) shall mark the mining area as per allotted mming lease: by Competent
Authority and mining shall be carried out only in approval mining area.

The Occupier shall ensure to submit Ambient Air Quality Report at quarterly basis.

The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance,

this CCA shall stand withdrawn.

The Soapstone mining capacity shall not exceed the mining capacity as permitted by the
Directorate of Geology & Mining, Uttarakhand,

The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued
by this Board.

Mining and other allied activities shall be carried out such a way so that ambient air
quality of the area does not exceed the prescribed limit.

The unit shall strictly avoid the usage of single use plastics in the premises as per the list
of banned single use plastics mentioned in the notification of MoEF&CC, Government

Clean Enyironment and Healthy Life Style
e Jafaw 7 W o el Page-3-




335

of India dated 12.08.2021 and notification of Uttarakhand Govermnment issued vide letters

no. 84/XXVI1-1-20-13(11)/2001 dated 16.02.2021,
24, The Occupier shall strictly adhere to the provisions of the Water Act, Air Act,
Environment (Protection) Act, and Rules/Notifications made thereunder.

General Conditions:-

1. The applicant shall get analyse the samples of effluent/emission/hazirdous wastes at
least once in a three month from the laboratory recognized by the MoEF&CC and shall
report to the UKPCB.

2, The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gases emission or sewage
waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal
point. The applicant shall provide discharge measurement equipment at final disposal
point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If; at any point of
time, it is found that the industry is not complying with stipulated conditions or any
further direction/instruction issued by the Board, legal action shall be initiated against

the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains. etc.
must be leak-proof.

6. The industry shall proyide “Inspection Book” at the time of inspection to the Board’s
officials,

7.  Whenever due to any accident or other unforeseen act or event, such emission occurs or
is apprehended to occur in excess of standards laid down, such information shall be
reported to the Board’s offices and all other concerned offices. In case of failure of
pollution control equipment, ﬂlg}productian process connected to it shall be stopped
with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only. -

9. In case of any damage to the agriculture productivity, human habitation ete, by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board's offices. The industry
shall be liable to pay compensation also in such cases as decided by the Competent
Authority. ;

10. The applicant shall apply before the 60 days of expiry of CCA or any change in
production types/ production capacity/manufacturing process/capacity enhancement ete:
or any change in effluent discharge point or emission point.

11. The Board reserves the right to revoke/add/modify any stipulated condition issued
along with CCA, as may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the

hazardous waste without permission of Board,
S.K{/t,%naik

Member Secretary

Letter No. :UKPCB/HO/Con/C-151/2023/ Dated: asabove 1 N

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwani for information and

compliance of the same.
Mem mu ry
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‘ {I)r»Parngadhukar Dhakate)
gl A M«emtmr Swreﬁary

v & cr Secretary, State Level Enwmnmem maet mwsmmt Auﬂmri:ty, -\f

: 4@-3 ITP&I‘R. Sahastradhmaﬁaad, Dehradu

3." Director, Geology & Mining, Bhopilpani, Rmpm*-“?haﬁd Roaﬂ D@E}f&d&n
4. District Magistrate, Pithoragarh.

5. District Mining Officer, Pithoragarh. -

6. Regional Officer, UKPCB, Haldwani.
7. Respective Consent fileand Guard F-i?e.

(Dr Parag Madhukar Dhakate)
Member Secretary
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-aXisting. :Soa
(4.346 Ha. j

Kindly take reference to your-onjine

‘Shri Bhupendra Singh Mehra ;
Rio- 180 Cinema Line, Plo- Pithoragarh, Tehsil & District- Pithoragarh,
Envlronmeneal Clearance ynder EIA nofiffcation’ dated 14.09.2006 for- ‘Re-Appraisal of

oapstone mining at Village-: Meyoli; Tehsil- Didihat, District- Pithoragath..

1 @

State  Level Environment Impact
Assessment  Authority, “Gauradevi:
Paryavaraii Bhawan, Third. Floor, 48-B
LY. Park, Sahastradhara Road,

by Mimstry of
Environment, Forests and Climate
G’hangas Government of India.)

Phone No-0135-2076159

Emails seiaa.:sac.\uk@gmaihcam

Dehradun*”

Dated- )0 ~)3-2025

{Ovirier) Sfo Shirl Kishan Singh Mokra;

proposal No SIA/UKMIN/S 1174812024 subimitted to SEIAX

Uttarakhand mgarding aforementioned subject. The details about the project site and proposai for EC &8 per

ihe dooumen‘is subm‘ittey by-the pm}ectfprﬁmnent is as under*

Parameters

;,,IfName ofthe Project Pmponent

[Registered Address

{propongnt and mobile no.

3. [Fullcomespondence address of S

| Tetisit & District ~ Pl

Rio~ 180, Cinema Lih, PO, - « Pithoragarh,

4, Name of Project

{Meyoli Suapstone Mine

d:ﬁoragarh (U, K)__

- {Project Location
(Plot, ot Khiasta/Gata No. )

MearVillage ----- - Meyoli, Tehéﬂm-; 'Didahat,, Drstnct P{thoragarh
State'» Uttarakhand s _

~_|Name-of Vilage

Meyoli

j ITehsil

[Didinat

Pithoragarh, _

ierakhand

—[Name of Minor Mineral

SO&MOﬂé .

o Sanctianed Lea’se Area
1(in Ha.)

434&“3' e y“ -_—

B Max & Min'mRL wsthin lease:
_|gres

The highest elevation of ﬁae area s 1646.40 7 RL S lowest
elevatioft of about 1614.40 m A

» |Pilar Coordinates (Verified by
{DMO)

16, .

Pillar Na Laﬂtude ~Lon ongitude
_ 29°4117.28'N__ | _80°11'1551'E
29°416.47"N __B0°1115.04°E
29°4116.20°N__ | 80°11'16.27E |
28°41'15.46"N__ | " 80°1T1385°E |
_29°4114.16°N_ | "80°1112.88°E ~ |
29°4112.26"N" | TB0°111263°E
_29°411245"N° | BO1112.27°E |
__29°%411310°N | B0 11213
1 20°417447N | 80°1d A
| 29°4117.19"N | B0°1114.20°E
| 29%T1686°N__ | 80°1113. 44"E_"'
29°4116.17"N . 0°11 1245“5 iy
_29°4716.10°N | "80°1112.26°F
29°4116.74'N___ [ 80°1¢’
| 29°41717.26°N_ | 80°%
| 29°417.76°N | 80°1
29°4114,98"N. | BO°11'11.
__29°411463'N | 80°1171.

@;pwhsﬁwayw

13,
‘:_*: 1’4&
He

18—




W YA T

8D°11 L =

T25°4112.96'N |

80°11 '10.42"5

" 20°411249N |

80°11'11. 37"&'“

20°411261TN

80°11'10.43°E 1|

" 80°P1T9,12°E

_S01608°E )

T29°%4113.65'N

__80°11

7. 1?“5 I

T29°4114.80N__ |

8&"1‘1! z

“29°41'15.28'N _

29"41 '15.73"N

" 29°A114.62°N

80119 04E

T 99°%41'13.88°N_ |

T 80°119.33°E

_29°4114.83'N

" 80°119.37°E

_29°411555'N__|

i 80"1’1‘9 83"E

o 20ATIEEEN | =

001 1I9£1QIE

;29°41'16.55"N

80111060

29°T1742N |

80°11'10,

29°4117. 5:"'N

T 80MT10.66°F

_29%411712'N

“BO1110.69°E_ |

[T 29°4117.22'N

80P 111.28'E |

2911BATN |

80°11"11.62°E

20°4118.87N |

8O°T1M2A7E_ |

29°41"18.56'N._

80°41'11,38'E.

— T " 29°4117.88°N

BOMTH0.05°E |

T 99°%4117.60°N

: ‘ t29°41'1 7-09“_N‘ ]

80IT96E |

[~ —80"479. 76'E =

~294119.65N |

8001 1‘9-2_O"E

—29°%4120.96°N

__80°11'9.09'E

T 20%121.22°N

T 80°P119.51E

"~ 96°4120.02°'N

T 80°179.85°E

29912025 |

80°119.64°E

T20°%12055'N |

80°11 ! ""'_

[ 29%at19.82°N

80°11'12

T 20°4121.24'N__

[_-8a*11'10. 3é;"é';;

 29%122.75°N

B0*110.56'E _

[ 20%T2276N |

9°41122.35"N

80° 1'11‘.-, “E

_BOP1111. ATE

20°4121.86°N

“ 29°41.22_{53“N

T 29°4122,59°N_

- é0°11'11 96"5 ]

29°41723.81°N_

80°{112.59°E

°4123.32°N

[ 80°1113.07E |

20°4123.04'N |

_80°1112.86'E

T20%122.77'N |

_B80*M1M2.94°E _
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801 13 30“E
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T [ J& T srmy STy T
[14. [Letter of intent from State "IThe Lease deed was executed in: favor Shri Bhupendra
Government |Singh ‘Mahara Slo Stiri Kishan Singh Mahara on -

Mining Officer- -
30. |Proposed CERcost . |Rs4. 36 lakhlannum e
31. |Proposed EMPcost ~  |Rs.7.392 Lakhs (Capital) =~ o =
| - oo . |R8'6.57 Lakhs cRecurnng)
32. INo.ofTreestobe Planted. _ _ [2446plants
33 ]Detaiéef CTE/CTO issued by =£:TQ shall be apply after grant of EC
! UPPCB - :

114.06.2011 by State Gavernment for 20 years: {i.. up ]
|06-2031) bt Lease period has been extended for 50 years
T S |(i.e. upto 13.08.2061). B |
15. |Mine Plan aﬁprqyal detalls |Mining plan has been approved via letier Lefter No. =

| - ‘[2348/Mukhya/Khanan-/07/Pitho./Khanan/Bhu, ‘KhaniEil
12008-09/22, dated 23.09.2022 2022

16, |Vaiidity of Mine Plan_____ |Byears it
17:__ {Total geological mrves il 2 96, 039 Jonnes
18. |Total Proposed Production =~ | e g ,_:Quantities of soapstone In (tonnes)
(a5 Years) L 4680
; v Tutalé |
19. sanctioned Period of Mine ie&se 50 Years
20.  |Method of Mining e Open Cast Mechamzed Method
4. {No. of workin days . 240 =
22. |Working hoursiday . 8Hrs -
3. |No. of workers 23 Nos.
24. |Type of Land Agriculture land
25. - |Ultimate Depth of Mining Inpitl-12m e .
26. |Water Requirement 5.542 ~ 5.6 KLD '

27. Any litigation pending against the |NA
__ |project or land in any court .
28.; Ecological Sensitive Map/zone _ [Submitted .
29, [Details of 500 m Cluster [Submitted

certificate. & Map Verified by|

~The Project which was earﬁar granted EG by ﬂEIAA has baen wbmmed for Re-appralsai SEAC during:
its mgeting held on 26® D, ', 2024 had undertaken re-appraisal of the above existing project. The proposal.
is classified ynder Category B2 of EIA Ngﬁﬁmﬁm 2008.. h
" ‘Thé project proponent has submitted PFR, EMP and other relevant documents as desired, After due’
-examination of the relevant docurents/certificates submitted by the:project proponient and:additichal clarification
furnished in: fesponse to its observations, SEAC recommended the grant. of Environmental Clearance: for the:
-above project, subject 16 compliance of the EMP. and other stipulated conditions: and subject to: submission: of
:original: Emlbgi@al Sensitive Certificate from egH ceried Authority.

SEIAA during its meeting dated 29 <January, 2025 zonsideﬁed the above proposal based ofi the
[eoemmendaﬁgu of SEAC and after due examination and delibération, thé SEIAA Uttarakhiaiid heteby atcords:
Environmental Clearance for the abo\gé project under category B-2 of EIA notification 2006 (as amended from
time ta fime) with the direction to Uttarakhand PCB to ensure that the orders of Hon'ble: NGT in the OA No,
'7812023 on 08. 11.2024 has béen complied'with -before granting of Consent tc Operate (C-”I‘O) and subject ]
: ict comp ianm withthé General; Specific and other conditions mentioned below:-

The pro;ect ‘roponent should' advertise with basic details at least In twa ‘widely circulated local:
) , Within 'seven ‘:‘(7) days_of the regelpt of the clearance letter Informing that the project

as ccorded. erivii i 7 the. § . ment Impact Assessment

Authori{w Dehraduri .and -a mpy of the same be sent 1o the Regional Office: of Ministry -of
Environment, Forest and Climate Change Govemment of India located at 25 ‘Subhash, Road
Debradun.

2. Thelegal status of the mining Jease area shall remain unchidngéd and theé Environmeént Clearafice
shall remain :co-terminus with. lease period. The mined lease area shall \not be .used for any

_ purpose otherthan that specified in the propasal.

3 'l‘he mifﬁrngextradim of soapstone shall fiot be doné without approved ming plan from desigrated
authority. The mine plan should be revised &very 5 years and nio fresh mine plan shall be prepared
without site inspection by designated authority, A copy of this shall be submitted to SEIAA.




4. The b@undary of the mined lease. area shall be demarcated .on ground by erecting pillars; each
i‘ 0

d with ifs serial nilimber, DGPS coofdinates; forward and back bearing, and distance fron:

ad;eimng pillars etc. This demarcatior will be ensured by the Revenue Department. A bench mark
will bis established to monitor depth of the mining. A safety zona of 7.5 mt (surrounding the mine

. site) shall be left free fror filning:.

6. The ihining area shall be properly fenced ta avold any. indvertment entry into the mining pit.
There will be one entry gate of mine:which wlill bé inanual dnd Barricade under supérvision

_ of watch mati..

8. The projact propon
shall be no- c’hanga In tﬁe mute afterthe submission.

7. Sacig-economic study shall be- done In: detail | _
guestioners shiould be site specific and shail | ) 'years, dicat
sample atc for the study shall be cleaﬂy marked this- shall be doné In next three months.and
submitted to SEIAA, Uttarakhand.

8. The flora:of core area Is In the 500 mt radiis of the ming shall be agaln noted and the report
shall be submitted:to SEIAA within three months..

9. In the plantation activity plants shall be planted on the advice of local DFO. Preferancs will
be to. shrubs and grasses. )

10. Disastor management plan shall by made and submitted to ‘SEIAA, Adequate proviston of
fund shall bé given. This plan shall be submitted within three onths.

11, Inthe 7.5 metér width
‘the 1.5 mt spating, Minimum two-rows will be plarited around the mine.

12. The ‘project proporisnt shall submit authentic list of flora & fauna along with six: monithly

‘compliance report.

13, Tha- Project Proponent &hall @nsure that the Issuesiconceérs ralsed dirng public
‘cansultation are addressed 4 bly..

14. Project Proponent shall provide. Rs 3.0 lakh for madamlzlng Chemistrleielogy Lab of
nearby ‘Govt, Inter College and submit documentary
monthly complianceé report.

16; Project Proponent shall carryout impact assessment study for aquatic fauna: afong with
mitigatlon measures and submit documentary evidence fo: SEIAA along with: six monthly
compliance raport.

16. Project Pmpananf shall Inform to SEIAA In case of change of evacuation plan,.

17. Project Proponent shall submif numbets. of vehicles: used -per day for transportatior of

‘mined minerals to and fro.

2. General Conditions
1. “The: mining/extraction of mineral and progressive mine: closure should be done asi per the

_ :approved mine plan; The mine plan should have validity til} the mining périod.

2. The: Proponent will ensure that mine site should have wall defarcated safety zotia i.8. milfiing
operation will not be carried out in the vicinity of 100 m from nearby bridges, educational institution

o structures of historical imporiance.

3. Minlmum 4000 plants in 4.0 ha shall be planted in first two year in nearby Van Panchayat and shall
ba maintained for néxt three years..In case of Plantation outside of the: buffer zonelproject site:
Mol 'with local ‘Gram Panchayat/Van Panchayat should be done under the tree plantatiori

~ :campalgn “Ek Ped Ma Ke Naam” launched by Hon'ble:Prime Minister of India,

4. The project area shall be strictly used for the activities permitted. No' cutting, pollarding of

_ ‘existing tre¢ Is allowéd. No work shall be camied dut after sunset

5. The averall manpower will be: restricted to ‘bare minimum. Though mostly focal fabour wilk be
deployed, but for the essentiai manpower -staying at site, no fusl wood based support will ‘be

_ iprovided for coaking purpos o

8. ‘Sufficient numbers nf”duslbins will ‘be: provided 1o la

Th]s shall he don wlthin one:m'_‘ nth ‘

ourers for-collection of thelr dally use garbage,

Bio-degradable & solid garbage will be ‘¢ollscted in separated bin B proper disposal of these

_ garbage will be ascertained,

7. Al no stage mining shall bé carie
quantity as stated above.

8. The Proponent shiould provide Ecosfriendly toileis forthe warkforce. The workers shall be directed
1o use the sanitation facilities provided &t pioject site and instructed net to litter the: cject site.
Sufficient mngmﬁers of Bio-Toilets will be provide fo. workers -at safe distance from the: roli which

j in the area:

% Wid Ar;i?ais ‘being sensitive to roise; no project activities shall be: caried out at night (sunset to
gunfse) time

10, Phpmgmphy of the proposed mining site (preferably using Brone) should be done and submified

_ 1o.SEIAA along with half-yearly co ipliarice-report.

41, The | roject propanent shall. subimit half - yearly compliance: report of stipulated conditions of

Enviranmens Clearance in soft copy Ihrough PARIVESH: PORTAL given lifk:

f ic(! "-.:Theromnphance report shall also be & tailed to: thé Reégional Offics in

W

d out after exhaustirig extraction: of the estimdted mineable

fety zone local:shrubs like berberis agave spp, muilberry wilk be planted af

3847



12 The project proponent shall submit half yearly reparis; pertaining to ambient air qualty, ground
‘water quality and ndise. Thesé feports should be monifored and gerierated by a NABL approved
laboratory having scopsoft. L |

13. All the vehicles being used for transportation from the mine site should have a valid peliution under

14, The. Proponent shall ensure installation of water sprinkiers within the premises to prevent dust
hm’ﬁ& . . . . . . [P ' - :

16. Adequats drinking water and sanitation: facility shall be provided: on.: site for the workforce.

Provision shall be: made for supply of domestic fuel to the workforce: so: that they: do not remain
dépendent on adjoining forest areas for fuef wood. \

16. The project proponent shall ensure peoper collettion, freatment and disposal of mule excréts: Rest

__ Toorafor mule shall be provided. o o

17. The project proponent shall undertake suitable measures to avoid spillage of over burdert.and inter:
burden. During monsopn stocked tver burdeh shall be covered so that it will pot Spill info nearby
water bodies. o . e

18. Tha project Proponent shall ensure the reclamation of mining area as per tiné closure plan at kis

piiditions for operat

1. Bore core hole drilling shall be .carred out upto adequate dapth 1o ‘ascertain the: grade iof
material. This shall be carried tut in this first year and report shiould be submitted to SEIAA albrig

.. With six monthly coinpliance report. =~ P .

2. Dverall pit slope shall not be mare than 30°and bench slope shali not exceed 68%

3. Gradient of haul road shallbe 1:16. o

4. 10 mt barrler Zone should ba doné 6 both side of nalla, depres

_dred and shall be restricted zona for mining,

6. Gravity retalning wall width 1.6 m and 1.0 mt helght shall also bé erected at tie base of
back fleld pit and at the base and side of dump and all along the sialla-to control slitation -

" Malntenance and cleaning of check dam shall be carried out régularly.* o

7. The over burderfinter burden will be dumped separately towards slope of working: pit
#ecured with gravity retaining wall. e

8. Hanging of loose boulders shall be removed from mine faces,. }

9. The storage: of mined material should be dona In the leased area only, The mined material
should be covered by taurpauline. - ' o )

10.The mule dung should be cleared and shall be putin separate pits and should be covered a layer
of soil. Care shall be taken that theré shall be no jeaching from this site. © - ) _

4. The mining shall be carried out by as per approved mine plan without adopting diilling -and.
bilasting operation. The use of hand héld mechanically driven equipmant is: permitted. The usé of

any electrically driven machinery shall remain prohibited and onfy hand held.fools shall be used
for extraction of the minerat:. o
12, Soapstonie mining shall be ‘carried out during sunrse fo sunset period oniy. It shall not involve
felling of trees and clearance of végatation. There shall be nd permanent construction at the site
. except temporary erection of first aid room, office, stors, drinking water shed, rest shelter ete:
13. The. process: of mining and uantity of extractable mineral and subsequently progressive mine
closure shall be as per the approved mins plan. The mining operatiori shall be carried dut froni as
::hg approved mine plan by formation of benching pattern. The maxiniuny height of benches
ot

slon passing through the

~ shall not exceed 1.5 mt and ultimate pit slope shall be kept as per the approved mining plan;
14, The maximum permissible depth for mining of soapstone shall not exceed & metérs of defith of
jround walter table whichever is less. During firsf five. years of mining lease the depih.of mining
shga: Tot exceed 3 meters: Mining beyond 6 meters will be considered after site visit by
SEAC. '

15, Extraction of minor mineral is permiitied from 1% October of every year to 15™ June of the
-Subséquent year. it shall bé-ensured that no :mining activity is camied out during the ‘monsoon
56880,

18, Reclamation of the mine lease arda shall be through back filling; stabilization and cultivatios, i
‘waste and top soil generated during mining shall be temiporarily stacked in éxternial dump which
‘will ba subsequently vacated and back filled in:minad aut pits. The waste generated in the area
Will be backfilled during raihs and land made suitable for cultivation. Back filling shall be done in

retreating manner from as per the approved mine plan; Mining activity and back filling-shall be
done simultaneéously bnce space I available, External dumps shall be made in-one comer of the

_area.

17. No disturbance to natural drainage system around thé mining lease area, shail be ‘donie. Ni
mixing of wastes is allowed.. The dump site: shall bie kept away from the riearby nallahs/water
bodies and maintained at a distance of at least 100 meters. The external durip shall be protected
against slide/slip by adopting suitable mechanical and vegetative measures. Proponent:should

i along thi riallah side, with suitable height to protect soil érosion. The

construct a refaining wall, along e with Suitable heig oi i
constiuction of toe wall, having width and height ‘1 ;meter check dam and planting of grass

species/soll binding dwaif:species in dump yard shall be done. W
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18, Tha project proponent shall undertake transportation .of mineral from pit head o, read head
fanually ‘or by mule. Further it shall strictly adhers to the nefms gf"l_fransmrtv_pepa tm n
refraining from use of palluting and less fuel-efficient vehicles for fransporting exir
to-final destination. There shall be no-gver loading of vehicleg as against standard norms ftxe& by
Cenfral Government/State Govemmierit/Hoi’ble Courts from fime to timé.

19, The project proponent shall regulate and maintain record of the quantity of soapstane extracted
during a season. The monitoring .shall be: ensured by Mines; Departmient/District Administration
from time 6 time. Tney ghall lise the paffi ds givéninthe project. ™~

20; bafa on ambient alr quality (RPM, SPM,s0,, No, should regularly submitted fo. SEIAR, Regional
office MEEF&CC $ubhash read, Dehradun and the UKPCB once in six months,

21. Thie transpoitation of the matarials shall be:limited to day hours only.

22, The proponent shall erect eco-friendly mobile toilels for the workforce et -site and shall Bnsure
disposal of solid waste as per the existing provisions/niles/guidelines.

23. The Geology and Minihg departrivént shiall identify an agency for regulatfpériodical monitoring of
quality of ground water of existing hand pumps and fube wells in the vigirity of the mining site.

24.7The 'project proponent shall follow alf isafety measures for labour force engaged in accordance

with relevant Acts/Rules.
26.Tha project proponent shali prepare: the plan of mining In conformity ‘with' the mine lease
conditions and the Rules prascribed in this regard thereby ciearly delineating the ‘No Work Zone™

inc the. mine lease area ie. at least 100 mt distance from Nallahs/Water Bodies, bridges,
educational institution of structures of historical imporfance.

28, Effective safeguard ‘measures, -such as regular water sprinkling shall ‘be. carried out in -critical
aréas prone o air poliution'and having high levels of particulate matter such as loading and
unloading point and all fransfer' points. It shall be' ensured: that the Ambient Ajr -Quality
parameters conforny: to: the norms prescribed by the Central Poliution Control Board. i this

regay
7. The pm_iaet proponent shall provide protactive respiratory idevices o workers working Tn dustyt
areas and they shall also be. provided with adequate: Yraiining and information 'on ‘safely and
health aspects. Periodicgl medical examination ‘of the workers engaged i the. project shall be
camied out and records maintzified.

28. Tﬁg project proponent shall ensure compliance to provisions: of the all Acts, ﬁules, Regulations

Guzdelines, for the time being in force, &s applicable to the project -

24, Project proponent will am:étlycamply with EMPIEIA.

30. Project propanent will have ‘to submit EMP/EIA report to Mining Department: (Lessee) and
Pallution Control Baard before getting work srder/Consent to Established or Opérate.

31, Thé project proponent: shall submit half yeary compliance report -of stipulated: conditions of

Ema ar?t clearanm in soft copy through PARNEsH PQR‘FAL -given: link:

1. The Enviwnmantal c&eawnce is being' granted ‘for wininglextraction of Seapstone: i the
appraoved Mine Lease Area; ‘Legal status of the mining lease area shall remain unchanged and
the Environmerital cmrama is baing granted only for thé ease period. The mined lesse area

_ shaltnot be used for any pur than th:

2. The maximum parmissible depth. for roining: of Soapstnne shalf not axceed 6 meter or depth of
ground water table whichever is less, During first five. years of mining lease the -depth:of mining

ll not exceed 3 meters. Mining beyond 6 meters shall be granted after site visit by SEAC.
Howaver, Authority ay &lso: visif the site in .operational phase; whenever 1t is found to be
hecessary.

3. The dump site shall be: kept away from the risarBy nallahs/water bodies and maintained at a
distance of at feast 100 tneters. The exfernal dump shall be protected against slide/slip by
adnmihg suitable mechanical and vegetative measures, The construction of toe wall, check dam
a:i!:i plapnlt;ng of grass: species/soil binding dwarf species in dump yard shall:be done a8 given in
mining plan _

4. Tﬁﬁ ‘project proponent shall undertake- transportation of ‘minetal from pit head 16 rosd head
anually or by mule. Further it shal[ strictly: adhere to the :norms of Transport Department in
tefraining from use of polluting and less fuel-efficient vehicles for transporting éxtracted niinerals
1o final destinétion. There shall be.nc.over loading of vehicles as against staridard norms fixed by
Canfral nment/State: Govemment/Hon'ble Coutts from: time to: time. There: §hall be no
ichange intranspatt route withaut the approval of SEIAA, Uttarakh and..

6. ‘The project proponerit shall regulate and malntain récors jantity of .
during @ season. The manitoring shall ‘be erisured by Mines Department/District Administration

3 fmm hma,.tu me.

& ’ ' ‘po labour ‘camp in the: mining, lease dfed for the labour engaged in miring of
cap oné: T bour'-efigaged in mining hall be provided free Tuel wood/alternate source: of
energy to avold-any pressure oh adjoining forest land.

7. The project proponent shall formulate a transparent ghid unbigsed procedure for engagerient of

Jlabourers for sustainable exti Ction of the: minerals from the miining lease area, The project

: shall ‘ensure dmitin local labour be engaged and hence :employment
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‘opportunity: provided. Tha project proponerit shall follow all :safety measures: for- labour force
-@ngaged In accotdance with relevant Acts/F
8. The above environmental safeguards shall be Implemented in letter and spirt. ‘The ‘project
proponent shall eatablishEnvironmernt Monitoring Cell and alsg submit -six monthly ¢ompliance
repoits ta this Authority and regional office 6f MoEF&CC, Govt of India at Dehradun.
. The SEIAA reserves the right to Includs additionat safeguard measures. if found .necessary and
-alsoto take Action including révoking of the EG granted under provisiori of EIA Notification 2006,
10. The Project Praponent shall obtain clearance under the Wildiife (Protection) Act, 1972 from the
competent Authofity as may be applicable to fhis project.
11. This EC is being granted subject to compliance of Hon'ble Court Orders issued fronitime to time.
12. The ministry or ary vther competent authority may alter/modify the abiove: conditions o stipulate
ahy further condition in the interest of Environmerit Protsction,
13. Concealihg factual data &r submission of falsefabricated information/data and: failure to - Gomply:
wim any conditions mentioned above may: result in withdrawal of this ‘clearance and attract
iort under the provisions of the Environment {Protection) Act, 1986,
14. Itl itis found that if ¢anditions faid down by the: Authority: are vidlated, the Authority may $uspend
or cancel this Envirohmental Clearance,
186. Any Epped-agaiﬂst th‘is nvitconment Cleararice shall lie: with, the Natiorial Gréén : Teibunal, 1
ferr - s prescribed under relevant section of the National Green

pmduclinn levels and inform tha 4 nmyawordmgly
2. Astudy shall be caried ut at least in aver & year throtigh mines and geology départmeént to avoid
over exploltation of minersl; which may adversely affect the dynamics of site. A copy of said study
report shall be submitted to the Regional Office of the Ministry 6f Efvironment, Forest and Climate
Chaage at'Dehradun and SEIAA, Uttarakhand,

3. The Geclogy and Mining unit of Industry Departmént shiall identify an agency for regular/pefiodical

mmitgm}t% of quality of ground water of existing hand pumps and tube ‘wells: iri the vicinity-of the
mining i

4, Dlgital processing -of the entiré lease area using: remote senising techniqui should be done by

Geology ‘and Mining .department regularly and report should be submitted o the. :Ministry of
Enyironmantand Forests, Regional office at Dehiradun and SEIAA, Uttarakhand.

Your's Faithfully

Member .ecretary,
SE!A'\JI\..k ttarakhand

T 7 Anch. Regional office {Central) MoEFCC Govt of india, 25 Subhash Road, Dehradun for

infonngt_ibn and necessary action,

2 i rr’f cipa mihﬁf Secretary, Forésts & Environment, Govemment of Ultarakhand, Debradun: for

3 Dlmcter Industries, Geology & Mining Unit: Govt of ‘Uttarakhand Dehradur: for information: and
necessary action, ,

4, District Magistrate, Pithoragarh forinformation and necessary action.

5. Member Secretary; UKPCB, IT Park Dehraduiry for information and necessary action,

‘8. Divisional Forest Officer, Pithoragarh.

7. Guard File for uploading in Parivesh Website.

{Dr. 8.P. Spitdii)
Member Secretary,
ﬁElAA Utta akhand
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HEAD OFFICE
Uttarakhand Pollution € “ontrol Board
“Gaura Devi Paryaviran Bhawan® | | |
46B; TT Park, Sahastradhara Road, Debradan (Uttarakhand)

Wby mwi wepip bk gov Id B sandt L NITUIH 1 T
3.

I'h No. 1976150, 20751 8%, 200,

UKPCB/HO/Con/ H-149/20227 1 Uik PppI
~8Y REGD. POST

To.

M/s. Bhupendra Singh Mohra,

Khusra No 911, 912,922,923, 2111,

Vill. Miyoli, Tehsit Didihat,

Distt; Pithoragarh.
Consolidated Cousent. to Operate and’ Authorisation_hereinafter referfod to as the ‘CCA
{Consalidated Consent & _avthorization) (Renewal)  undep Section-25 of the “Water
(Prevention. & Coutrol of Pollution) Act, 1974" and’ under Section-21 of the “Air (Prevention
& Control of Pollution) Act; 81 and Authorization under “Rule-6(2)* of the “Hazardaus
and Other Wastes (Management swd Transboundary Movenrend) Rules, 2006” nofified urder
“Eaviroament (Protecy ion) Act, 1986” as applicable (o be veferrd licreinafter as' Water Act, Air

Actand HW Rules respectively);

[ CAFID-9T4L “Application No, -
LLCA [Rencwal) _Date :-04.03.2022

CCA is heteby granted 1o Mis; Bhapendrs Singh, Mehia, for mining of Seapstond ut Khasra Ne,
of the Water Act, Afi/

Movement) Rules,
conditions 3

Vill. Miyoli, Tebsil Didiha » Distt. Pitlioragarh. subject to the provisions
Air Act and Hazavdous anil Other Wastes (Management and menslxmmdmy‘
2016'and the orders that may be:made further and su bject to following terms ard

vilid fdi’--fﬁimzng 0{‘ ﬁ@l’l’dﬂwing
6.0 Liads, 1=

Prescnt CCA (Renowal) |

. Produet

i P}'O f!ll@‘ fw B .....
LB T |

Per Year)
L__10000 MT

T

13

: Specific Conditions iinder Waier A¢i-

() The dafly quantity of

L Sewage |~ 03

(if). Trade Efffuent Treagment and Disposal t- ............ CIONRNNE - S

i) Sewage Treatment and Disposal :- The.applicant shialh vide comprehensive Septic
Tank/Sogk pits as is required wiih reference to influent qusmitity and g iy, g
3. Conditions under Air Act

() Theapplic:
(i) Unit fas
- as preserib imient (Brotection) Rules, 1986,

(iii) Unit has 1o fotlow ambient noise standirds 151 ikt ind dso o . . ,

o g AR 1015€ stan night and! déy time us, preccn .
respective areas/zoiics ‘Whicl ire as follows o g d ddy time gg prescribed for

tuse any fuel,

bient ait quality and ensure that the Sumé be keptwithin norms
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L

Copy to: Regiofial Off

| poudards. | Industrial Area |Commercul Aren | Residential Area |_Silence Zone |

Day | Night { Day | Nigh
e | gime ) hm“ ‘time |

! 21 Day | Night | Day | Night |
k‘V?.lv u | time. | time: | time | i O

ab(A) Leq p.of time § TP 1 time | W S
LIS F 70t es | 55 | .ss | a5 | 50 [ 40

Day time ; frows 6.00 .. 10 éf-t).ti.l)' pau“élglu "tiiiw; from I(HJG‘ Pt 6.00 wn,

Conditions under Hazurdous and Other Wastes, (Maunagement and Transhoumdary
Moveuient) Rules, 2016 :- There shall wot-be any hazardous waste; hence this rule 4 not

This CCA is valid for Extraction/mining of Soapstone by the provess of Open cast semi
anechanized method without adopting drilling & blasting operation only..

‘Compualsory documents to b subinitted by the Tndustry/Unit :-

{1} Environment Statemeiit in Form-V of Environment (Protection) Rules, 1986.

(if) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area. i

‘Unit has to apply for renewal of CCA well in advante of 60 days of expiry of this CCA.

Competent Authority reserves the riglit o change/modify/add any time any condition of this
'CCA.. " '

Unit has to. comply with the other general conditions as antiexed herewith, N compliance.
of any provision of this CCA.and provisions of the Water Act, Air Actand Hazardous
boundary Movement) Rules, 2016 wilt

and Other Wastes (Management and Tra

tesults in legal dction wider the aforssaid Acts an

xMICS.

al tarakhand Pollutioi Control Board, 'thdiya;iig 9) stt. Naiital for
information and cornpliance of the saine. o~ £

Sa. Chief Environ

g

I‘\"A
2.

‘[



A

.

ot

20.,

2,

‘Specific Conditions:

fthe hgt Qf banned single ﬁse‘ plastics mentioied i the notification of MoEF&CC,

The: Occupier  shall utider take mining in conformity with o
conditions and Rules prescribd ; w this regard, and instraetios

The Occupier shall ake pertanest pitler(s) along the boundary of the mining area and shall

d;bp i_‘i}' details as- Name: of - Occtiier, Liease Date: & Vahdl‘ty, Lease Area cte. at prominent
place,

The Qccupmr shall eusure that Whatever deployment ‘of labour attracts the Mises Act, the
provision thereof shall be strictly followed,

The Occupier shalt ensure regular ‘water sprinkling int critically prone to air pollution and
h*’t\*mg high levels of Particulate: Matter

ansfer points.

Theé: Qecupier shall undertaken adeqnate ‘saféguard imeastires. during a-ék_iractinpé' of mmor
minerals and ensire that due 16 this activity the hydro-geological refine of surrounding area
shall not be affected,

Vehictlar emission shall: be: kept under Control and regularly momtored The mined
material/over burden shall

carrying the minéd materialfover burden shall not be overloaded

Mining of soap stone only: shall be carried out as pei approved mining plan.. Drilling/blasting
etc shall be carried duf only after: ‘prior approval of the Competent Authority

pproved'?Mmmg Plan with the
ssued time to ume.

pi 1er §t ilf strictly. adhere to. the conditions of Enwmnment Clearanice issued by the
uthority & pmwsmns of appmv'” ‘
: I

Mining Plan fﬁ b Pmuresswe Mining
: by the wmpetem authomy Inicase of fion-compliance, this CCA

"?:ﬂ:gg;?zt:z:: sh:dloi ﬁmly adhere to conditior of Consént to Establish and CCA issued S
Board. -~

che us age of srliale use plastics in the- premises as per

Goveérnmient of India dated 12.08.2021 aud notification of Uttarakhand Government

oL

N L

isswed vide letter no. 84/XXVIII-1-20-13(1D/2001 dated 16.02,2021.

Annexure.

(PM) such a8 loading and unloading points and all’

carrieéd ‘out through the coveréd vehicles only and vehicles:

Periodical m dical examingtion of workers: erigaged in mining aetivity shall be carried out and:
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‘General Conditions;-

, astes .ol

t. The applicant shall get analyse fle samples of dﬂanaﬁnﬁiﬁgg*uggﬂx:&Ismmj;ug
Onee in a thice month fron the laboratery recognized by the. Mo
,«h‘w UI\PCB& i use an

2. The applicant shall however, nat without the prior consent ol the mx;ri;?;n@;x from mi.
now or altered outlet for the dischiarge of ¢ffluent or gasos erission or 5o
unit,

3. Treated waste water and domestic wagte wiiter shiall b“«' d“‘P‘md jo m !}' " 0"? d:spcxsal point

~ The applicant shafl proyide dischar s :

4. The applicawy shalt strietly comiply witl conditic _
‘of stipulated condifions: within 30’ days af ree ' ;Qm: Oaf;]ttm;“u rg] ,;,5-
Hound: that the uldusiry is not complying with stipulatec & Gh Y licant.

. Wireetion/instruction issucd by the Board, legal action shall be initiated a&amslt ‘“t‘f’p' b

5. 'The applicant shall maintain. good housekeeping: All val*vcs/plpf’s/scw""/dmms SER I

 leaksproof. )

6., The industry sha 'prgwde “Insmcfl(m Booka

7o Whenever due 1 ‘aiiy acmdem or other'u
‘apprehended to oceur in excess of standar
the Beare:!’s offices

- ; : =stapped wit
8. Il operate in a manner so that, all emissions be emitted th
9. to-the agriculture productmty, hiiian. !tabxtatmn elc. by Ihe opera,tron
bt: ‘imperative to stop praduction in the indstry wit d
10, / " -’A oF any change in production
o ing process/enpacxtyéenhmwemem ete. or any change in
11 dify any stipulated-condition issued along with
12 } ’pg_ ps;:‘.x:'.s.qa fag}fhe

not rent, lend, sell, ransfer or otherwise transport the hazardous

Chief EnVil'onmentO e

L wr, ......
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REGIONAL LABORATORY

UTTARAKHAND POLLUTION CONTROL BOARD
AWAS W&&S COL{)&Y i(i&m\?ﬁik li?&'ﬁitﬁ‘%ﬁ&lﬂlﬁ&%

Report No: . AAQM/HLD/03/2025-26
Name of Industry & Address . 'M/sBhupendra Sitigh Mchra
| (Soapstone. Mink)
f‘ill!-Mynii Tehsil-] ‘ﬁtdihat
‘District-Pithoragarh.
Sample Collected by e CB Joshi (MA)
“Yogssh Singh Rawat (MA)

Date of Monitoring L f o 29112005

SNo. | Parameter Monitoring Locafion | Measured | Standard
: : Value ! Value

—Within Mining Area_ 726 100




.- Head Office - | i

Uffm‘a khand Pollution Control Board
*‘Guara Devi Paryavaran Bhawan”
“46-B, IT Park, Sahastradhara Road, Dehradun

o Banail t muukpebgyalion.com, : ! 2

oo Section 2526 of the Water Act aud st o
PHsesent enewal fom (i 0 e an

e o o i g Lt

P oW O e o o
S Smand ol gy

* Jo L st e s kg

_ ' threas, it is'qbscwéa_and by
- Haldwani, that ‘you"have not complying the conditia e - o aard g
! iR 8 % o o G
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) ,[{._Faimre m @*&mpty with the ahxm Kdlrmwm vﬁthm
‘;%;€furthar aetitm wﬂl be mmm witkaut any further neﬁee.

- :(Br Patrag Madkulmr Dha&ate)
' - Member Saereta:y
i ‘Cow ta* Faiiawmg rar infarmatim aaé nﬁcmary

..... , aeﬁgn pme, T
1 Rﬁsmaal Qﬁi‘(}&‘, l‘i‘ﬁ @Eﬁvmmmm EW & Clmxate W 25

#ﬁ-B z'r Fﬂ'k; Sahastradhara Road, Dehradun. St
. Director, Geolagy & Mmmg, Bhopalpam, Raipur-Thano Road, Dehradun.
stmct Magistrate, Pithoragarh, .

. District Mining Officer, Psthoraga:h,

- Regional Officer; UKPCB, Haldwani.

» Respective Consent file and Guard File.

(])r. Parag Madhukar Dhakate)
Member Secretary

o

e
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To,

WQA i-2p28

The Member Secretary,

Uttarakhand Pollution Control Board,
“Gaura Devi Paryavaran Bhawan"

46-IT Park, Sahastradhara Road, Dehradun,
Uttarakhand.

Subject:- Directions under section 31(A)- of Air (Prevention and Control of
Pollution) Act-1981 and Section 33(A) of Water (Prevention and Control of
Pollution) Act-1974 And Point wise replies against the show cause notice &
Request for not to close our unit:-

Tereg

ST G (AT HRIAT S1al & Fp orelf a7 Fo oy iz Ris 36T g7 sht ooy
Rig a1 & 10 2 W0 et 1 T e & o i e et rgrter St
q Forem freiierTe & Rya & 1 wgwwr o € gr Reios 20,02.2025 B Brdter R
T T | o R eI wgwur R 39 58 RieaRe au ) YUR @ 3g FeRa
foar T 4|
nﬁmmwuﬁma@m%mﬁmqﬁﬁwwmmmmm
1 % o T g gRT anmues e srama sem @1 v fem e T
TS R R e 1S wife R far T § | ()
EH A E A R PoaR s e T
: wm%WW(MWmﬁnﬁmmw%lmm
Ut gRT 3T @t CCA Compliance Report ! ST T &1 & & | (@Tamfy Tem

AW P R

3% HEIGT ¥ o1 R 6 ol ot afie o) a7 v o q el gy starert siren
T GG R HRAd § OHT B & Seet |

Y-adig|

p\a\ﬂ’vﬁ‘\/w‘fg’wf)//

e /ﬁ

-
|
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(TETURS)

Copy To:-
1. District Magistrate, Pithoragarh. ‘
\Z/iegional Officer, UKPCB, Regional Office, Haldwani.
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SR b ’ Head Office K

[ ng *\k Ejé‘ F - Uttarakhand Pollution Coonty ;

' \\,( y {‘%’f’“"'fﬂ “Guara Devi Paryavaran B! g

mant. : i

. S 6B, IT Park, Sahastradiara Road, . '.g-'-:

e e V-‘maif 3 msukpcb’e yaheoy.com, *?tmg ui .3%260?0‘)2 L f
UKI’A‘xB/}i()ff‘en~133-8(y8/2025ﬂ.9l e e Dated: lq_ 3 ’ <f :

M/s Shri ;Ehupendx a Singh Mnb m ' I
Sou of Shet Kishan Singh Mehra,

Khno. 914, 912, 923, 933, 2111,

Vxﬁquyoli, Tehsil- Dxdlhatt,

Dist- I’uﬁxo: agam. :

Sub: Direction to-Shaw use fm' Ckrsure under- Sectiun 33-A of the Wamr
{Prevention and Control of Polluimu) Act, 1974 under Section 31-A of
thie Air (Prevention-and Control af Pollutmn) Act 1981-regan£mg, '

Wheteas, Government of India has,;_ /; nulgate the Water (Prwenﬁmn and Contml
m[‘PoHulmn) Act, 1974-(k it as Wrattzt:A:v an th

unit or prdc&ss has 1o obta éd conse,
under Seetion 2512 6 of
subsequent renewal from

W hcreas Centml Pollut

@*ang@” GIM and

Whereas, your umt' engagedém Soa"
Cau,gory of the highly pol u._ ing mdm

: : thhﬂRE onat ()lhce
W‘mg Qh‘sc:rvatmns wme maders o

2. WWQ\'&#W

bl Eﬁ i ?ﬁ%ﬁ"f Hﬁffﬁ»‘mw %s ERRE 0
‘&’Wﬁ sra‘i sﬁr agqya;; | : ;_ . s = e 3

Whereas, it is observed and informed by the Regxo‘ndi Officer of this ]-“%mu,d at
Haldwani, that you have: not cempivm&, the conditions of Consent from the
Uttarakhand Pollution Control Board: ind

Whereas,. it is appatent imm the gbove beel vation that the unit je ﬂnutmg, thie:

anmnmemal Norms by complymg with the ;Latut@ry Consentconditions 43 I\Suud
from this Board and thus 15 ron complaint. unity; amzi

Misge




Ly f}closed own aiid

I‘e‘n,nhght of 16 above, zmd m exercise of the powers conleited under,

- ;:I‘tl;e Water Ac tandsection 31-A ofthe Air A
Autlmrx_tg of the Board, yoil are hercby dire Show-caus
irom the- issue of this Ietter as fo why ym"‘ it q}ml} ““t be"“

Fai
fx?r ;gze to ic(;mp}y with ‘the above directions within stipulated time period,
raction will be initiated wiﬂwut me fuﬂhe*‘ “"ﬁ“‘ .

D . Pamg Madhukar Bhalmte e}
_ Mﬁmher Secremry

3 o}{@gcl, Q@h{ﬁd EhE

Parag M: hm}rmame}
Member Secretmy

the Envwonment Compensmmn shall not be levied on YO‘*—

863~
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POINT-WISE COMPLIANCE OF STIPULATED
CONSENT CONDITIONS IN THE CONSENT TO
OPERATE

( September to November)
For
EXTRACTION OF SOAPSTONE
LEASE AREA: 4.346 HA.

PROJECT LOCATION
- VILLAGE-MEYOLI,
TEHSIL-DIDIHAT & DISTRICT-PITHORAGARH,
UTTRAKHAND

SUBMITTED BY:

M/S BHUPENDRA SINGH MAHARA
R/o CINEMA LINE, PITHORAGARH,
TEHSIL BERINAG & DISTRICT- PITHORAGARH (U.K.)

s}

Ih
|
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POINT WISE COMPLIANCE TO CONDITIONS OF CTO ISSUED BY UTTARAKHAND

865

POLLUTION _ CONTROL BOARD, UTTRAKHAND, VIDE LETTER NO.
UKPCB/HO/Con/B-149/2012r/564. DATED 03 JU'NE,_ZTOZZ:

Consent te Operate under Air Act, Water Act and Hazardous & Other Waste Rules, for
Soapstone Mining at Village-Meyoli, Tehsil Didihat & District- Pithoragarh, Uttarakhand,
Mining lease area is 4.346 Ha,

Terms & Conditions under Air Act, Water Act and Hazardous & Other Waste Rules, 2016

1. CCA valid for Capital Investment/Net Asset values Rs. 96.0 lacs.
CCA valid up to 31.03.2027.
Product:- Soapstone
Max, Production:- 10000 MT/Annum
2. Specific condition Under Water Act.
A. Daily quantity of effluent discharge KLD
Trade Effluent- Nil
Sewage- 0.8
B. Trade effluent treatment and Disposal- Nil
C. Sewage treatment and Disposal: Domestic waste water during working season will be disposed through
septic tank/soak pit.- Agreed
3. Conditions Under Air Act;-
» The applicant shall not use any fuel — Agreed L
»  Unit shall maintain ambient ait-quality standards & all results are with in prescribed standards reports
are submitted regularly- Agreed ' h
> Unit shall be controlled by providing and accurate enclosures as required meeting noise |
standards for night time and day time for respective areas (Industrial, Commercial, Residential,
Silence) - Agreed
4. Conditions under Hazardous & other waste rules, 2016 -
There shall not be any hazardous waste, hence this rule is not applicable.
S. This CCA is valid for mining of soapstone only:- Agreed
6. Compulsory documents to submitted by the industry unit:-
Environmetal statement in Form-V of Environment (Protection, 1986)- Submitted
Quaterly compliance report of the CCA and the environmental clearance- Agreed & it will be
followed.
7. Unit will be apply for Renewal of CCA well in advance of 60 days of expiry of this CCA- Agreed
8. Competent Authority reserves the right to change/modify/add any time any conditions of this CCA- Agreed
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water act, Air act and Hazardous & other waste rules, 2016 will
results in legal action under the aforesaid Acts & Rules- Agreed

I

3
— —_— — — — — —
E—— —_— —_— — = B e e ————— — —— —




| Sr. | Conditions [ Compliance status

Specific Conditions: .

1. The Occupier shall under take mining in | Agreed, Mining operation shall be carried out as per
conformity with approved mining plan with | approved mining plan.
the conditions and Rules prescribed in this
regard, and instruction issued time to time.

2. The occupier shall make permanent pillar(s) | Agreed. It is being followed.
along the boundary of the mining area and

[ shall display details as- Name of Occupier,
' Lease date & Validity and lease area etc. at
i_ prominent place.
3. The Occupier shall ensure that whatever | Agreed & Complied.
deployment of labour attracts the Mines Act, R
the provision thereof shall’ be strictly
followed.
4, The Occupier shall ensure regular water | Agreed, Regular water sprinkling used for dust
sprinkling in critically prone-to air pollution | suppression for areas prone to air pollution and having
and having high levels of Particulate Matter | high levels of Particulate Matter (PM) such as loading
(PM) such as loading and unloading points | and unloading points and all transfer poirits.
and all transfer points.
s, The Occupier shall undertaken adequate | Agreed, All effective safeguard measures used at mine
safeguard measures during extraction of | site. Due to mining activity the working pit will not
minor minerals and ensure that due to this | intersect the ground water table.
activity the hydro-geological refine of
| surrounding area shall not be affected.
[ 6. Vehicular emission shall be kept under | Agreed, Vehicular emission. shall be kept under
| Control and regularly monitored. the mined | control & regularly monitored vehicles used for
L material/over burden shall be carried out | transportation of minerals.

through the covered trucks only and vehicles

carrying the mined material/over burden

shall not be overloaded.

7. Mining of soapstone only shall be carried out | Agreed, All the mining activity shall be carried out as
as per approved mining plan. No | per approved mining plan under the guidance of mines
drilling/blasting etc. shall be carried out only | engineer at the site. In future, no drilling/blasting shall
after prior approval of the competent | be carried out.
authority. .

8. Periodical medical examination of workers | Agreed, The occupier shall be carried out periodical
engaged in mining activity shall be carried | medical examination of workers engaged in mining
out and records maintained. activity.

9, The Occupier shall take all precautionary | Agreed & Complied.
measures during mining operation for
conservation & protection of endangered
fauna & flora etc.

10. No change shall be made in mining | Agreed & Complied.
technology and scope of mining work
without prior approval of competent
authority.

11. Mining shall be carried out in stipulated time | Agreed, Mining operation shall be carried out during
and duration as permitted 'by competent | day time only.
authority.

12. The Occupier shall comply with the | Agreed.
directions/instructions  issued by the
competent authority from time to time.

13. The Occupier shall strictly adhere to the | Agreed & it is being followed. Copy of Environmental

conditions of Environment Clearance issued
by the competent authority & provisions of
approved mining plan, scrupulously.

Clearancesis attached as Annexure No.-1.

L 14.

The occupier shall comply with the

Agreed & it is being followed.




Environment management Plan and shall
execute proposed environment management
activities, scrupulously.

15.

Overburden generated from the mining
process shall be managed and restored as per
approved mining plan. Illegal disposal/dump
of overburden shall be treated as non
compliance.

Agreed. Overburden shall be managed and restored as
per approved mining plan.

16.

The Occupier(s) shall mark the mining area
as per allotted mining lease by Competent
Authority and Mining shall be carried. out
only in approval mining area.

Agreed, The boundary pillars have been erected all
along lease boundary. & all mining activities shall be
carried out only in within permissible mine lease area
which is given by Competent Authority. Copy of
Approval Letter is enclosed as Annexure No.-2.

17.

The Occupier shall ensure to submit Ambient
Air Quality Report at quarterly basis.

Agreed, The copy of Ambient Air Quality Repoﬁ is
enclosed as Annexure No.3.

18.

The Occupier shall strictly adhere to
Approved Mining Plan With Progressive
Mine Closure Plan duly approved by the
competent authority. In case of non
compliance, this CCA shall stand withdrawn,

Agreed. Mining Plan approved every 5 years by the
competent authority.

19.

The Soapstone mining capacity shall not
exceed the mining capacity as permitted by
the Directorate of Geology & Mining,
Uttarakhand. '

Agreed, The soapstone mining capacity shall not
exceed.

20.

The Occupier shall strictly adhere to
condition of Consent to Establish and CCA
issued by this board.

Agreed & it is being followed. Copy of Same is
attached as Annexure No.4,

21.

The Occupier shall strictly adhere to the
provisions of the Water Act, Air Act,
Environment  (Protection)  Act, and
Rules/Notification made there under.

Agreed & Comply.

22.

The applicant shall strictly avoid the usage of
Single use plastics in the premises as per the
list of banned single use plastics mentioned
in the notification of MoEF & CC,
Government of India dated 12.08.2021 and
notification of Uttarakhand Government
issued vide letter no, 84/XXVII-1-20-
13(I1)/2001 dated 16.02.2021.

Noted.

Sr.

| Conditions

| Compliance status

General Conditions:

1

The applicant shall get analyse the samples of
effluent/emission/hazardous wastes at least
once in a three month from the laboratory
recognized by the MoEF and shall report to the
UKPCB.

Agreed. The copy of same is attached.

The applicant shall however, not without the
prior consent of the Board bring into use any
new or altered outlet for the discharge of
effluent or gases emission or sewage waste
from the unit.

Agreed.

Treated waste water and domestic waste water
shall be disposed jointly at one disposal point.
The applicant shall provide discharge
measurement equipment at final disposal point.

Agreed, There is no waste water generated during
mining gperation.

The applicant shall strictly comply with
conditions of this CCA and submit compliance |

Agreed & it is being followed.

7



report of stipulated conditions within 30 days of
receipt of this CCA. If at any point of time. It is
found that the industry is not complying with
stipulated  conditions or any further
direction/instruction issued by the board, legal
action shall be initiated against the applicant.

The applicant shall . maintain  good
housekeeping. All valves/pipes/sewer/drains
etc. must be leak-proof.

Agreed & Complied.

The industry shall provide “Inspection Book™ at
the time of inspection to the Board’s officials.

Agreed.

Whenever due to any accident. or other
unforeseen act or event, such emission occurs
or is apprehended to occur in access of
standards laid down, such information shall be
reported to the Board’s offices and all other
concerned offices. In case of failure of
pollution control equipment, the production
process connected to it shall be stopped with
immediate effect.

Agreed.

The industry shall operate in a manner so that
all emissions be emitted through designated
chimney/stack only.

N.A

In case of any damage to the agriculture
productivity, human habitation etc. by the
operation industry, it shall be imperative to stop
production in the industry with immediate
effect and such information shall be reported to
Board’s offices. The industry shall be liable to
pay compensation also in such cases as decided
by the Competent Authority.

Agreed & it will be followed.

10

The applicant shall apply before the 60 days of
expiry of CCA or any change in production
types/production capacity/manufacturing
process/capacity enhancement etc. or any
change in effluent discharge point or emission
point.

Agreed, The applicant shall be apply before the
60 days of expiry of CCA. No change in
production capacity/ production
types/manufacturing : process/capacity
enhancement during mining operation.

11

The Board reserves the right to
revoke/add/modify any stipulated condition
issued along with CCA, as may be necessary.

Noted.

12

The person authorized shall not rent, lend, sell,
transfer or otherwise transport the hazardous
waste without obtaining prior permission of the
Board.

N.A

Bhupendra Mahara
(Authorised Signatory)

[
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DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
DISTRICT PITHORAGARH, |

{(Constituted by Ministry of Environment, forest& Climate Change, Governmentof India)

EC No.- JBEIAAJZ017-18
T'o, Dated:- |

Shri Bhupendra Singh Mahara,

R.O- Cinema Line, Pithoragarh,

Tehsil & District Pithoragarh, Uttarakhand.

Subject: Environment clearance under EIA notification dated 14Sep 2006 and Amended
On 15 January 2016 for soapstone mining at~inlage- Miyoli, Tebsil- Didihar
District- Pithoragarh, Uttarakhand.

Ref: Appiication for the above mentioned EC proposal hias been recéived on Dated 24.10.2017.

Preamble: The proposal is for obtaining environment clearance of scapstons in Village- Mivoi,
Tehsil- Didihat, District- Pithoragarh, The total area is 4.346 Ha. Which GPS coordinate are
Latitude- 29°41'24.13"N to 29°41°12.44"N, Longitude-80°11'06 82"E to 80°11" 1B07"7,

Sir
The Proposal Submitted for Environment clearances was placed in the weeting of DETAA
(District Environment Impact Assessment Authoritylon 23-01-2018 by DEAC (District
;“mrnmlment Assessment Cammi{tce}. That Environment clearance will currently be subject 1o
e order passed in the decisions that are going on the adjournment pmcaeﬁ;’ ng in the Hon, High
Cours, Supreme Court and National green tribunal. The total mining area 4.346 Ha

This proposal presented found suitable by the chairman and the members of the

authority for environment clearance based on the suggestions and conditions, ‘

The DEIAA has examined the application in accidence with EIA 2006 notification und
cubseguent amendment thereof and herby actords environment clearance to the above men uo %
Shri Bhupendra Singh Mahara for Village- Miyoli, Tehisil- Didihat, District- Pithoragarn for aau
production capacity of 10,000 TPA of soap stone by opencast semi-mechanized methoa. Al ;,
farvxf\xl consideration of your proposal and other materials on record DEIAA here by drant
Environmental Clearance subject to fuf..fﬁlm,ent;’ccmpitame of the following co wdition

F SR T 1 S

SPLCIKIC CONDITIONS-

- Legal Status of the mining area shall remain unchanged and shall not be used fov auy other

B purpose other than that specified in the proposal,

Cunsent -to establish/Consent to .operate should be obtained from Ut
Environment Protection and Pollution Control Board unﬁcr refevant prm-' sicits of Centra
Air Actand Central Watér Actbefore starting up to any mining activ 1ty at theimy

iii- The boundary of the mined lease area shall be 6umrcated on ground by erecling prilars

ich inseribed with 11g seral ;mmi’»gm PGPS, &.Ut.}{'dmdfﬂﬁ will be ecnsured by the revenus

'ﬁ“-‘ =
i\




CEREIment A berch mark shall be established to monitor depih of the mining. It shail be
wried by Barbered wires,

fotalvarer reguirement for the project shall
Tissien shall be taken from COWA for withdra

% Teivgo H
IVest ¢:‘;Q

be limitéd a5 per Mining Plan Norece-

; wal ¢f ground water.

astas per Mining Plan towards anny
Hamentmanagementplan -

Further, provision for ESR/CS.R, an amount

“Uwards annval vecyrri

AUwities of the

al recurring ¢ost for mplementing the

shall be kept per year and per presentation
ng cost shall be kept earmarked for socig econemic up-liftmen
rea particularly in the fisld of education, health, :

vork fnaed based) such drinking water supply, aséistanf'e a1 farm
! hall be sarmarked, effectively utilized.

sanitation, other socisl

ing, providing toilets in
D0lE, ete. Fie amount s

ana reflected in the

altounts, Relevant report should be submitted.fo RPCB and MOEF, Regicna! office a
District Magistrate office Fithoragarh, -
~-The mining operations shall not intersect groundsvater table. In cgse of warking be
-aTeund swater rable, prior approval of the central ground sater authority shzll be
ubiained.

Hi-The project proponient shall ensure thar maximum local labos 9e engaged and hence

employment opportunity provided. The projects proponent shall Follow
Tedsures for Isbor force engaged in accordance with relevant Acts/rules.
x- The project proporent shall provide pret

L o

ective respiratory devices to worker

grs working
and they shall also be provided with adequ
‘el and health aspects.

ate training and information on

»d
- Budgetary provisions of Bs./year for the labors working in the mine
nlrestructure facilities such ag healdh facility, sanita

il 1 <
for all nerasca—.
Iar all -necass; N

tion facility, and fuel for caoking,

2 with safe drinking water, medical tamps, and toilets for women, créchs for infants
shauld be made and submitted to UEPPCE at the time of CTE/CTO. The acusing facilities

2ud Lroup insurance should be provided for mining labors,

#i Preponent should submit surface watey quality and-ambient air monitoring report

as
“omimitied in EMP, with suitable parameters,

copse.! shall be stacked temporarily at earmarked sites only and it should no* ko ton
“utitized or a period more than three years; it should be used for land reciamat

Pellallon in mined out areas, :
T PralEct proponent shall ensure that no natural water course/water body shall be

210 30y mining eperations,

P aste should he dumped at designated sites as per approved mining plan oy non
reralizen jurd within lease area or outside f‘;"‘E}SE area at land provided by district
LTy ol occupied by the lessee, 5TP/Quarry license holder. The height of the dump
Il Do rhe apon I i

oved mining plan and toe of the durnp should have retainine w

jan JWayirom the ne

arby nalas/water bodies an

1% i ; st 10U meters and fall only proposed duimping zone in mHning it
“eterns’ dump shall be protected dgainst slide/slip by adopting suitable mechanical and

4.0 N
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vegetative measures, The canstruction of tae wall, check dam and planting. of grass
species/ soil binding dwarf species in dump yard shall be'dome,

xvi- the benches height, width and slope‘shall be maintained as per MMR 1961 or the DOMS
approval, ’

xvii-The project proponent shall ensure compliance fo provisions of all Acts, Rules, Regufations
and Guidelines for the time being in force, as applicable to the project.

xviii-The project proponent shall undertake tra'nspm’*taﬁén of mineral from pit head to road
manually. Further it shall strictly adhere to . the* norms of ‘Transport Department in
refraining from use of potluting and less fuel effi%:iént vehicies for transporting extracted
minerals to final destination. There shall be ni}vovfsr loading of velieles as againststandard
norms fixed by Central Government/State Government/Hon’ble court from time to time,

®ix- Garland drains: settling tanks and check darns {pf appropriate s‘i’ze,_gmdierit and length
shall be constructed both around the mine pit and over burden dimp and sump capacity
should be designed keeping 50%: safety margin over and above peak sudden rainfail
(based on 50 years data} and maximuynt discharge in the area adjoining the mine site,

xx- The mining shall be carried -out by open cast pit semi mechanized method and the
proponent shall not carry out Drilling and Blasting operations.

xxi- As envisaged, plantation shall be rafsed in area of total 339% of total area including green
belt in the safety zone around the mining léase by planting the native species around STP
area, OB dumps, backfilled and reclaimed around water bodies, roads ete. our outside
lease area in consultation with the gram Panchyat, govt, land or forests department in‘the
coming rainy season,

xxii- Regular water sprinkling should be carried put in critical-areas p rone to awr pollution and
having high levels of SPM and RSPM such as haul roads, loading and unloading points-and
transfer points, It should be ensured that the ambient alr quality parameters canform o
the norms prescribed by the CPCB.

¥iii-The process of mining and quantity of exiractable mineral shall be as per the approved
mine plan. The mining operation shal} be carried out from upper level to lower level by
formation of benching pattern, The ultimate slope should be Kept at 45 degrees resulting
in slope stabilization,

xxiv-The project proponent shall all take due care to protect the existing flora and faunn,
Utmost precaution shall be taken to conserve wildlife.

xxv-Nu further expansion or modification in the plant shall be carried out without the approval
of the DEIAA. In case of deviation or alteration in. the project proposal from those
submitted to this authority for clearance, 7 fresh referegi{:}e shall ba made to the authority
Lo assess the adequacy of the conditions impoesed and to add additional enviconyient
protectiva measures required if any. S

souvi- Regular monitoring of ground water level and quality should be carried our, The
moniloring should be carvied owt four times in 2 year pre monsoon, manscon post
monsoon and winter, And the data ‘&?ﬁj collected may be :seut'vue;sut:sr?y along with Six

s
X,

A .‘AL\
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Monthly Complimes Report to Mindstry.of Buvironment and Forgats and its Repional office
i Pehradin and DRIAA Committee President Office at Distvict I’iihm.y;url
wi Mandg shall be permissible from 1+ October of every year to 15 I‘mt of the:subsequent
veur, i xh il be ensured that 1o minfug activity is carried out during this monsdon scason
Phe close nuning activity in 15 june then {ill the all pits by waist matr»zmi £l 30 june and
submitted the report and photographs of filled pits in DM office and district mining office
awite The maxanum permissible depth for mining of soap stone shalt not exeped & meteror
depth of ground water table witichever {5 Tess, During first five vears of mining %ew- te
depth of mining shall not exceed 03 meter. Mammum permissible quantity should
10,000 MT/Annum.

GENERAL CONDITIONS:-

{1} No Change in mining technology and s¢ am of working shauld be made without prio
approval of the Ministry of environment, forest and climate change/this Authority.

{ii) No change in the calendar plan including excavation, geantum of mineral suapstont
and waste should be made.

{iii) Periodie monitoring ol ambient air- quahty should be carried out for RPM, SPM, 02
and NOX. Location of the Monitoring Statiens @hnuiri be decided based on the
meteorological data, topographical features and environmenta Uy and etologlicaliy
sensitive targets and frequency of monitoring should be undertaker in consvitation
with the State Pollution Control Board. The data so cellected should be regutarly
submitted to the Regional office of Ministry of Environment and Forest and Chnate
Change located at Dehradun and the State Pullution Control Board /Gentral Polintion
Control Board once in six months.

{iv)Mcasures should be taken for control of noise levels below 85 dBA in the wek
environment. Workers engaged in operations of HEMM, etc. fshouid be provided with

car plugs /muffs.

{v} Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided ‘with adequate training and faformation on safely and
health aspects. Occupational health surveillance program of the workers showd be
undertaken pertodically to observe any contraction due to exposure o dust and take
currective measures, if needed, '

{viyihe project authorities should inform to the Regional office of Moty o
Environment and Forest and Climate Change Jocated at Dehradun and DEIA
Conimittee Pithoragarh regarding date of financial clusures and final approvat of the
project by the concerned authoritics and the date of startof tand development work

{ m:) separate environnent managernent cell with suitable quahified personuel sboula
lie set-up under the control of a Senioy Executive, who will report dwectly to L the Head
of the Qrgazation.

(ixJThe funds earmarked for envicos smental pz‘mvct;m measuro: should be 1
separate account and should notb o diverted tor otRer purpgse. Yoar wise ) ree
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*  Innearestvillage,
« Atthe entrance of the village road from the main road SH/NH etc.
* The information should be given in bold and visi ble letters, -

Mining/Extraction of minerals shall be carried out d;_xfmg%-simﬁsefp-surse: period only. It
shall not involve felling of trees and clearance of vegetation.

The project proponent shall easure no natural water source and or drinking water
recourse hand pump are obstructed and contaminated due to any operations. Adeauate

measures by way of providing chack dams shall be taken protection of the nalas/drains
passing through the mining lease area during the course of mining opeiations.

The project proponent should take all precautionary measures during operation (o1
conservation and protection of flora and fauna. Action plan for conservation of flora and
fauna prepared shall be impleriented in consultation with state forest and wildfire
department and copy of action vlan shall be submitted to regional office MOFF and
DEIAA,

In mining area should create 3 green belt of 20 mt width along the periphery of mining
area. The length will be 150 mt/ha if the area is more than 3 ha and i ess wowill be 300
mt/ha, As per Submitted EMP 0.25 ha, Atea, when P.P. should have {o plant more than
250. Green belt will constitute aii the canopies of trees. and herbs shrubsy species under
the guidance of forest department

Payment to villagers for the eco loss should be compensated by the mine gwnor,

+ As per bio diversity act every mine owner should get a certificate from the chairman of

village biodiversity board that na-biodiversity loss should be deneby mine owner,

In mining site work done with bench pattern for safe the slope of site and safe (o
workers in time of mining work are mustapplicable,

Lease shauld follow all the parametess or guidelines provided by N.G7 suen . robile
Bio-toilets in mining area, helmeats, gum boots, eye safez;y-gaggl‘e; and mask and firet add
box for labor health,

In mining site before start the mining activity stalf the wei gh bridge fur we ht

: :’:"‘di}.
stone mineral bags, C.C. camera, barrier In and Out gate of mine site v i
wiesier in Jila Panchyat sale license are must applicable,
In mining site yot damage the publie properties /Laeal properties Py mine gwy ‘

working period if any damage due to m‘ro“rking_insure-{he stall thatin sho

v
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{ ~ETo be Iollewed by Divector Industry, Geolgey and Minine Unit
” - EUMaraldiid),
HiHuny g e :;ln]v dep. ;m;wm of he RQ ;w Government sho it Ciiate &

e production lovols aid showl I in formedte Anthority sceordi,
4 ""’“5’5’ shiall be carvied out g Teast over g year, theewh minm \
Cpartinent 1o avold gyey exploitation of minera I which may advers. ;
UVianmes of site, A copy of suld sty report shalf be submiited to (e venion
e Ming sy of Enviromment and Forest Deltadun and DEIAA 1 tthorae
Bhe Geolopy andd Mining Unit of Indnstey Department shall identity
repular/periodieal monitor g of quality of ‘pround water ol cvstine i
i }n wedly in the viciuity of the nning sie,
it rocessing of the entive lease area using remote sensing tochn
CGealapy and Mining « doepartinent veguinely and report shionid be su trer
§s nstry of Envivenment and Forest, Regional office af Deluradun aud DEIAA 1

M 4

¢ sl

Hitaraldhand,

{M(mxt}cfi\‘{-&z etary}
PEIAA, Pithioragarh
Lopy Lo
Seciétary, Miaistry of Environm o, orest & o -Zi'im;fro._:(iimnggn tndira P
Jorbagh Road, New Delbi- 110003
¢ Frincipal Secretary, Department of Environmient; Government of Dltacaklun
3, Priwdpal Chief Conservator of Vorest (Wildhifey/C hict Wild Lil feWarden, Dolirag
1) Divector Geology and Mining Unit, Govt, of Uitarakhand, The wnit shall con
«ondition and submit the report to DEIAA, Pithoragavh, Uttarakliand
Five District Magistrate, Pithoragarh, Uttarakhand
%) bivisienal Vorest Officer, Pithovagarh,
7 Coaed Yile

WA 140
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R HFEAD QFFICTE
".%?’?r% Uttarakhand Pollution Contral Board
AR T for e il N e
AT “Crawrs Devi Paryaviran Bhawan®
468, T Park, Sahastradhara Road, Dehradin (Uttarakhand)

Web | wadesrppy ok puokdh Bonadl ek pobo vabeagen
Fh N JONIRL TR Qe

URPCBATO Con/ B-1492020 Sy | Diite + 74 }.m,,,zng_zr
hE REGD, POST

T,
M’s, Bhapemlea Singh Mehey,
fliera No, 911,912,922, 923, 2111,
YTk Mivoli, Tebsit Didihat,
Distt, Pithoragarh.

Consolidated Congent 0 Operate and Authovisation hereinafter rveferred to ax the CCA
{Consolidated  Consent & aunthorization) (Renewal) under Section-25 of the “Water
(I'revention & Control of Pollution) Act, 1974” and under Scetion-21 of the “Air (Prevention
& Cantrol of Pollution) Act, 1981 and Authorization under “Rule-6(2)" of the “IHazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Aiv
Act and HW Rules respectively),

1: CAFID-o141 Application No, 2164515 |
CCARenewal)  Date :- 04.03.2022

CCA is hereby granted to M/s. Bhupendra Singh Mchra for mining of Soapstone at Khasra No.
911, 912, 922, 923, 2111, Vill. Miyoli, Tehsil Didihat, Distt, Tithoragarh s_ubject: to the provisions
of the Water Act, Air Act and Hazardous and Other Wastes (Management and Tra nsboundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions ;-

i, This CCA is granted for the period upto 31.03.2027 and valid for mining of following
product(s) with Capital Investment/Net Assets Values € 96.0 Lacs, -
S. No. | Last CCA Present CCA (Renewal)
Product Quantity Product Quantity
i (Per Year) | _(PerYeur)
|1 | Soapstone 10000 MT | Soapstone 10000 MT |

2. Specific Conditions under Water Act ;-

(1) The daily quantity of efflnent discharge (KLD) ;-

o Last C_CA __ [ - PI’CS-L:IEEC—K' (]"'ié"g‘ ’MT STY
Trade Effluent Nil_ [ N
__ Sewage ' 0.8 — Gy T

(i) Trade Effiuent Treatment and Disposal :- ....................._ Nil

(iii} Sewage Treatment and Disposal i« The applicant shall provide comprehensive: Septic
Tank/Soak pits as is required with reference (o influent quantity and quality, o
3. Conditions under Air Act :-
(i) The applicant shall not use any fuel.

(i Unithis ta mainiain ambient air quality and ensure that the sa

A N me be kept withi -
as prescribed under Bnvironment (Protection) Rules, 1986, ! hin norms

(iiiy Uait has 1o follow ambient noise standurds for night and
respective areas/zones which are as follows = 3

— Y.

day time as prescriyed for




" A
»

¥

8.

—_— . " e e e R S

Rf-wdcnn.nl Aves | “nlvnm, ’/um, !
Night

| St-md.mlq | lndmmal \icu 3(“ munwmnl A!!.“l

| for Noise | Day Night Day

| tevel | Day | Night | Day | Night | Day !
(A Loq | T | gme | e | e | time | gme | €| dime
s b0 | es | s | oss | a5 | s | 40 |

By time - fron 6.00 aam. 10 10,00 pany, Night time: from 10,00 pab, 1o 6.00 am,

Conditions under Hazardous and Other Wasfey (Munagement and Transhoundury

Movement) Rules, 2016 :- There shall not be any hazardous waste, henee this mle-is not
applivable,

This CCA s valid for Extraction/mining of Soapstone by the process of Open cast semi
mechanized method without adopting drilling & blasting npc'ra-tion only.

Compulsory docunents to be submitted by the Industry/Unit :-
() Environment Statément in Form-V of Environment (Protection) Rules, 1986,

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area,

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transhoundary Movement) Rules, 2016 will

results in legal action under the aforesaid Acts and Rules.
(S‘ZC_Mcmbc ' S%

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldw'ml, D stt. Nainital for

information and compliance of the same.

g ChxcfEnvuonmcnt O( lcm
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Specific Conditions:

1.

L

20.

21

Annexure

The QOccupie - '
éonditimsp;ﬁij ?{}ﬁ“ under .mkc nining in conformity with ap
The ("")CCup‘ier Qm";‘;‘n }‘ilfscrzk)e(l i this regard, and instraction issued time to time

. o 1 Make permanent pitler(s) along the ¢ ¢ ining &

o st i §) along the boundary of the v area and she
display details as- Name o Ocoupie g dary of the mining area and shall
place,

t, Lease Date & Validity, Least Atea cte. at prominent
The Qccllplcx' shall ensure that whatever deploymient of lnbour attracts the Mines Act, the
provision thereof shall be strictly followed. ' | = ,
'lhe‘ Occupier shall ensure regular water
having high levels of Particul
transter points.

proved Mining Plan with the

. sprinkling i critically prone to air pollution and
ate Matter (PM) such as loading and unloading points and all

Tl}e Occupier shall undertaken adequate safeguard measures during extraction of minor
miunerals and ensure that due to this activity the hydro-geological refine of surrounding area
shall not be affected,

Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehicles
carrying the mined material/over burden shall not be overloaded.

Mining of soap stone only shall be carried out as per approved mining plan. Drilling/blasting
etc shall be carried out only after prior approval of the Competent Authority.

Periodical medical examination of workers engaged in mining activity shall be carried out and
records maintained.

The Occupier shall take all precautionary measures during mining operation for conservation
& protection of endangered fauna & flora ete.

No change shall be made in mining technology and scope of mining work without prior
approval of competent authority.

Mining shall be carried out in stipulated time and duration as permitted by competent
authority. ’

The Occupier shall comply with the directions/instructions issued by the competent authority
from time to time.

The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously.

The occupier shall comply with the Environment Management Plan and shall execute
proposed environment management activities. scrupulously.

Overburden generated from the mining process shall be managed and restored as. per approved
mining plan. Hllegal disposal/dump of overburden shall be treated as non compliance.

The Occupier(s) shall mark the mining area as per allotted mining lease by Competent
Authority and mining shall be carried out only in approval mining area.

The Occupier shall ensure to submit Ambient Air Quality Report at quarterly basis.

The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance, this CCA
shall stand withdrawn.

The Soapstone mining capacity shall not exceed the mining capacity as permitted by the
Directorate of Geology & Mining, Uttarakhand. ,

The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued by this
Board. )

The Occupier shall strictly adhere to the provisions of the Water Act, Air Act, Environment
(Protection) Act. and Rules/Notifications made thereunder.

The applicant shall strictly avoid the usage of single use plastics in the premises as per
the list of banned single use plastics mentioned in the notification of MoEF&CC,
Government of India dated 12.08.2021 and notiﬁcagon of Uttarakhand Government
issued vide letter no. 84/XXVIH-1-20-13(1D/2001 dated 16.02.2021.

e
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General Conditions:-

2

6.

- . itaent/emission/hazardous wastes at leagt
The applicant shall get analyse the samples of offluent/emission/haza

once in a three month from the laboratory recognized by the MoER&CC and shall repott w
the UKPCB. ol Bl inte pce
The applicant ghall however, not without the prior consent of t}lc Board ly l‘l][Z,, lllt()f‘L}Sﬁ 'ﬁly
new or altered outlet for the discharge of efffuent or pases CMIssion O sewnge waste rom the
unit, ) .
Treated waste water and domestic waste water shall be disposed ,if)im.l-y; at one (J:f:;)gsal point.
The applicant shall provide discharge measurement equipment at final disposal point. o
Phe applicant shall strictly comply with conditions of this CCA and submit C(?m_‘pw‘fm.m’ repor t
of stipulated conditions within 30 days of receipt of this CCA. If, at any point of’txmg it is
found that the industry is not complying with stipulated condltmr?s or any 'Iurther
direetion/instruction issued by the Board, legal action shall be initiated a.gamst; the applicant,
The applicant shall maintain good housckeeping. All valves/pipes/sewer/drains efc. must be
leak-proof, ‘ -
The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.
Whenever due to any accident or other unforeseen act or event,.such emission occurs or is
apprehended to oceur in excess of standards laid down, such information shall be reported to
the Board’s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected to it shall be stopped with immediate effect.

The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation
of industry, it shall be imperative to stop production in the industry with immediate effect and
such information shall be reported to Board’s offices. The industry shall be. liable to pay
compensation also in such cases as decided by the Competent Authority, -

The applicant shall apply before the 60 days of expiry of CCA or any change in production
types/ production capacity/manu facturing process/capacity enhancement etc. or any change in
effluent discharge point or emission point.

The Board reserves the right to revoke/add/modify any stipulated condition issued along with
CCA, as may be necessary.

I'he person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

waste without permission of Board. /

>
Chief Enviromment Officer
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K neeas e

SRR




NOIDA TESTING LABORATORIES LLP

(A Government cf India Approved Testing Laboratory) |08
(An ISO : 9001 : 2015, 1SOQ 45001 : 2018 (O1&S) Ccrﬁﬁcgl & NABL Accredited Laboratory) -
Al e o M ared MoEF, CC (Ministry of Environment, Forest & Clhimate C_hgng_-_i_) and UPPCB Recognized Liboratory

Future L ZR 191-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE,

Issued To: M/s Bhupendra Singh Mehra Report Code : AAQ-151125-015

Test Report of : Ambient Air Quality
Address: Khasra No. 911, 912, 922, 923, Discipline : Atmospheric Pollution
2111, Village- Miyoli, Tehsil- Didihat, District- Service Request No  : NTL/SRF/11/25-04
Pithoragarh (Uttarakhand) Service Request Date : 13/11/2025

Report Issue Date : 20/11/2025

Sampling & Analysis Data

Sample Drawn By ¢ NTL Representative

Date of Sampling . 14/11/2025

Sample Description ! Ambient Air

Sampling Plan & Procedure : SOP-AAQ/08

Analysis Duration : 15/11/2025 to0 20/11/2025

Sampling Location :  Near Mine Site

Average Flow Rate of SPM (m*/min.) : 109

Average Flow Rate of Gases (Ipm) : 1.0 ‘

Sampling Instrument Used .+ Respirable Dust Sampler (PMio), Fine Particulate Matter (PMzs)

Weather Condition ¢ Clear

TEST RESULT
| Limits as per
S. No. Parameter Test Method Results Units Environment
(Protection) Act,

1. Particulate Matter (PMio) 18:5182 Part-XXIII 62.18 pg /m? _ 100.0
2, Particulate Matter (PMz5) NAAQMS/36 Vol-1, CPCB 25.10 pge fm? 60.0
3. Sulphur dioxide (as SOz) 1S:5182 Part-II 7.39 pg /m? 80.0
4. Nitrogen dioxide (as NO») 18:5182 Part-VI 14.60 pg /m? 80.0
S. Carbon monoxide (as CO) NIOSH 6604 <1.15 mg/m? 4.0
Notes:

1. The results given above are related to the tested sample, as received & ioned p The -asked for the above tests only,

2. Responsibility of the Laboratory is limited to the invoiced amount only,
3. This test report will not be generated again, either whally or in part, without prior written pemmission of the laboratory.
4. The test samples will be disposed off after two weeks fram the date of issue of test report, unless until specified by the customer.

"f.--'--—-_'- -
CHECKED BY AUTHORIZED SIGNATORY
e
Laboratory - GT-20, Sector-117, Gautarm Budh Nagar - 201 307 {(U.P) u

Eranch Office :
HARIDWAR | DEHRADURN | PUNE
£-mail © noida.laboratory@gmail.com | ¥absice www. noidalabs.com
T e i T e P B T L R = A el e WA A A i
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por jkasibie or environmentally susta

IG’S‘PCB SEIAA UK, Prtmz?pa! Secretwy ,Fores&.

2. In theie faats and czrcumstances we. dwact U
: d Ciimans' Change Uttar;gkhand Dehradun and Princi al .S‘ecretary, ‘Mining to

L ensur ctiwties shaﬂ be allowed in “such area which. cones within geo-tectonic
A 50"133' l*kﬁ HWIQJ’W System, IMM and Peniisular Plateay unless 6
study. 08 ecalagzcal and enwranmemal..._sustainabtéi'l, ‘in such area is’ canducted by an .

istec comprising of seismology experis from repuied “and recognised inistitutions

experts comii
1 ,“';“t’hse Jight af m@”' absmaﬁans “”d i ewmmendation. appl"Gprlate deczszon IS tak“en by

A4



A .gean _,echtamc zones, all such

" by getting study as dz’rectéd abave candumd thmugh experts cammif b

Tt m;ning actzwnes, éf Permitted ‘with or without precautionary copditions, s
e Apasi 1 5 93 202,5 and-all ,exisfzng mining actzvites shaﬂ be remted by

Euyfronmntxand thy Ltfe Stylgu.
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112.In these facts and circumstances, we. direct UKSPCB, SEIAA UK, Principal
Secretaryy Forest, Environment and Climate Change, Urtarz{!chami Dehradun @d
Principal Secretary, Mining to ensure that no mining activities shall be ql!owed in
such area which comes within geo-leclanic zones !ike Hf{(zafa_}'af Ar!our:(qfn Sy;fgm,
v dndo-Gangetic Plains, and Penjinsular Plateau unless a proper study on ecologicel

- and environmental sustainability in such area is conducted by an experts conimittec
- comprising of seismalogy experts from reputed and ,?’“."g’lm“f”_?f?“{fj‘f?"f?{_ cmd in
. the light of their observations and recommendatian, approprigte decision is taken

areas which_falls. in' geo-tectonic zones, all. such ntining ‘Mf?ﬁtif&ﬂ,fha!l be
reviewed/revisited within next 04 months by getiing study " as directed above
ﬁ‘aﬂdu(wed fh]‘augh experts “committe e' M I]‘j‘:’n’aﬁ‘r’ w;]yx }hg ”ﬁﬂ{m a{‘fi\r’if i{”ﬁi, ’ ?‘f
permitied, with or without precautionary conditions, shall be allowed. This exercise
shall be completed by 15.03.2025 and all existing mining activities shall be 4
; fi??fsmby'?he.commg mining authorities accordingly i ;

o Wﬁm ol g ::ga 1Y % 9 4 Ecological and Environmental Sustainability
Consent to operate re\qm oY = b f 3 ;

i 13 In respect 10 the existing rmning continuing in the Stare of Ut’fm%xﬁmnd in
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indiranagar Colony, Se
Dehradun- 248006

Environment;
Phone No- 0135-2763576

Dated- 2 | -08-2020

- Bin, Tehsil & District Pithoragarh,

al Clearance under EIA notification dated
‘and Dolomite at Village -Dungra, Tehsil & Dist

IN/124062/2019 on dated 5" November, 2019,
Environmental Clearance for extraction of
23100 Tonnes/Annum + Dolomite' 26250
—Dungra, Tebsil & Dist Pithoragarh with
considered by the State Expert Appraisal Committee in its
The details of the project, as per the documents submitted by
@i‘muﬂ during the above meeting are as under: - '

ST ~ Reply

=

cdVide lelter 1334NVII-1/20 141145 KHA/Z008,
tember, 2014 for a period of twenty year

vide lefterno.

ed '31.07:.201'3 for 5 year.

Bt [

jon capaclty from 6000 TPA 15 45 355 75
on capacity from 6000 TP 3507P
Plan (Magnasite 23100 TPA + D’o!omitg

YA Doloriie 26360 TPA G

————

- Kapt 8.0m, width of banches shall 6"

o ——

.S't‘a't_é. Level Environment

\ssassment Authority,
£ emadwar Rod

Constituted by  Ministry
L Forests and Climate

Change Government of India:)

Email- seiaa.seac.uk@gmail.com
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® HEAD OFFICE
Ll FE Uttarakhand Pollution Controj Board:
Lifestyle For “Gaura Devi Paryavaran Bhawan™
Environment. 46B, IT Park, Sabastradhara Road, Dehira Dun
E-mail : msukpcb@yahoo.cnm, Phone NQ.-91135-2__6070_9'2

'REGD. POST

. M/s Jeewan Singh Mal, .
" Khet No, - 4740,4741,4742, 4743, 4744
" Vill Dungra, Tehsil. Pithoragarh, -

-, Distt- Pithoragarh, SR

onsolidated Consent to Operate and ‘Authorisation hereindfter referred to as the CCa

.- (Consolidated Congent & authorization) (Renewal) under Section-25 of the “Wiater

Loy o7 - (Prevention & Coutrol of Pollution) Act, 1974” and under Section-21 of the “Ajr (Prevention

- =+ & Contro] of Pollution) Act, 1981" and Autherization under “Rule-6(2)” of the “Hazardous

72" and Other Wastes (Management and Transboundary Movement) Rules, 2016 riotified under

" “Environment (Protection) Act, 1986 ag applicable (to be referred hereinafter as Water Act. Air
Act and HW Rules respectively), - N 7 : : By o "

CAFID-8777 Application no.- 5631680
CCA (Renewal) o Date ;-28-03-2024 ) J

~ CCA is hereby griinted to M/s Jeewan Singh Mal located at Khet No.- 4740;4‘74‘1',43'742;.,#743;
4744 Village Dungia, Tehsil Pithoragarh, Dist.- Pithoragarh subject to the provisions of the
Water Act, Air Act and Hazardous and Other Wastes {(Management and 'Tr'aj;sb'(:um'fary
Movement) Rules, 2016 and the orders that may be made further and subject to following trms and
Conditiong:=: " . AN ERL - !

Product

Magneaite
Dolomite

2. Specific Conditions under Water Act:-. iy
‘v (i) The daily quantity of efflyent discharge (KLD) :-
B Ak LastCCA |
. .__Trade Effluent | A0 e R
W S5
. Ali) Trade Effiuent Treatment and Disposal :- Nil o

i (i) Sewage Treatment and Disposal :- The applicant shall provide comprehensive. septic
L tank/spak pit as is required with reference to influent quantity and quality. .. o
3. Conditions under Air Act :- , F SR L
(i} - The applicant shall use following fuel and instalf a comprehensive controf system Eonsisting:
<. of control equipment as is required with reference to generation of emissions and operate

and maintain the same continuously 5o as to achieve the level of pollutants to the following

. standards ;- S A
[ Type ’ Fuel Emission | Emission
of Fuel | Quantity Control | standards |
Equiptent ot to exceed 4

S. | Stackattached | S»tac_g
_ Net Applicable g

AN | it height
L o

Clean Environment ang Healthy Life Style o
W Wi 7 Yow oigy v ‘ Page- I~
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‘

“In case qf stoppage af simzbwg af alr poltunon camrol equment, pm::&zatzon kas 10 be
... stopped immediately and this Board has to ae Wmed by j&:/phmzé/e}mﬁ wuk a repar: in'
‘ thi@ regard to be dispatched bnmefﬁa&ebf - _

(u) Nmse from the D.G. Set and other saurce(s) shoukd be comrollad by prov;dmg an acoustic

entlosure as is required for meeting the ambient noise standards for night and day time as . - L
- préscribed for res;aectiva at%s/mes (Indxzstnal, Commemxaf Ras;dma! S:Eenee) wmch'_ L

; :areasﬁ:»ﬂows

Day um& fmmﬁm)a«m,tom%r)m ngﬁtnm fmm 1000*’“‘ méﬁﬁ)a.m

. : Coadiﬁons nmd&r Hamrdeas and Other Wastas (Management and Transbeandary
.- .-Movement) Ralas, 2006 -

(i) The Factoxy Manager o inh NA Siostiavenes 1B hereby granted an authonzaﬁon to
operate a facility for collection and storage of Hazardous wastes.

The authorization is granted to weme a facility for generation, collection and storagz of

hazardous wastes within fkf;mry premxses for fo]iowmg category of Wastes ;-

tandards Industrsal Area Cammercial Area Residemiai Area Silenee Zone |~ ..
3 N@kﬁ Day | Night- | Day | Night Day | Night | Day | Night | -
<7 in | time | - time. | time time | time | time | time | time |- -
db{A) Leq 95 70 65 |85 8 . 45 ] -s50.1 40 | -

S Na. T Category g Quantity of Waste for which | Mode of Dtsposal
.|+ (Schedule-{& - - | authorization is being issued .|
e &chedule—ll)_ el AR (MTA) .- ’
‘ . : T Nat Appiicabie '

(ni}'me amharizsattom siaall be in fome for the perieﬂ upto.. NA, :
( w}'rhg authorization is subject to the conditions stated below and sucia eomdmons as may .
“he spec;f’x@d in ﬁ'& rulm; fnt the trme bemg in farce under Ewuonmant {Pmtecnon) Act, J
1986. - s ) . e
Perms and mnd;tioas of authenzatlnn E 2
© (i) The guthorization shall comply with the pmwsxons of the Env;renment (Pratection) Att;
1986, arid the rules made there under.
(u) The authorization and its renawa% shaﬂ be produccd for mspecnon at the rﬁ:quest ef an officer
-" " "authorized by the SPCB/PCC. :
(ua‘)";‘ixe person authorized shall ngt rent, lend, $ell, traasfar of oﬁzerwxse transpox‘t thie hazardous
) astes without obtaining prior permission of the SPCB/PCC. -~
vy Any-iinauthorized changes in personnel, equipment as working ccmquns as mermened i
- “the application by the person suthorized shall constituie a breach of his authorization, -
(v} Tt is the duty of the authonzed persnn ta take pr:or penmss;on of the SFCBfPCC 10 ciose
: down the facitity. ’
(v:} An apphcaum f(}f the renewal of an auﬁmnzatwn shan be made as lazd down under ih&ee, :
T cfales. ’
(vn} The unit shall camp!y w1tia any oﬁa%r cemdatmns spsmf‘ ed in the gusdelmes xssued by the
o MQEF&CC or CPCB/SPCB from ume to time. - ;

is CCA s valid for mining of magnesite/dolomite through open east semi mechamzad
iethod adoption of Dmlmg & Blasting processonly. .+ - . 1

.c"mi’“‘%*‘y dacumems to be submitted by the Iaﬁustryll}nit ot s
(i) Annual return in Rorr-4 and Waste Disposal Manifest in Form-10 under Hazardws

Third Party Audit Report.
. iy Eavifoament Statement in Form-V cmf Envtmnment (Protection) Rules, 1986. .. -

S ¢ Quar%erly compﬁa nee report af the CCA, p!wtograph of E'I‘PIA PCs/Waste Storage _
\ »( L rea
el Unit has to gpp_ty i"oq ;@newgl 0{ QCA weu ;n_, adyance of

60 days ef expu'y of ﬁns CCA

Clean Environment and Healthy Life Style B
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. and Other Wastes (Managment aud Transi}wndary Movement) Ru}es, 2016 and;. -



- Competent A

UKPCRY

uthority reserves the right to change/modify/add aity tiie any Sondition of this
CEA, T s S MmO KB ey i ,

- Unit has fo somply with the Sp%cxﬁc& General conci:tmns wﬁrch are as faifows -

~'The Consent to Operate ‘Will aftract exeoution of Board’s Onder dated 02.12.2023

Specific C‘oﬁdiﬁén&t‘* 2N
f.

- subjést to directions of Hon’ble High Court in this regard in the Pl 93/2022 25 issued

_ the conditions and Rules presenbw in this regard, and instruction zssued iiiﬁ'é; ) ,Arﬁe;. |
3. The Qccupier shall make permanent piller(s) along the boundary of the Hiining aréa and

: shall display details as- Name of Occupier, Lease Date & Validity, Lease' Area ete. at

| 4. The Occupier shall Weﬁhatwhatevardeplnymem of labeuraﬂmc‘ts the Mines Act,

‘the provision theresf shall be strictly followed. = ..~

% The Occupier shall ensure regular water sprinkiing in cicaly prone toai polfuon
loadirig and wiloading points

“and having high levels of Particulate Matter (PM) such as
. and all transfer pqims rRe M T e

7. Vehicular emission shall be kept under Contol e o

9" Periodical mﬁdd@ﬂ‘ &xammatwnnf werhmrs engaged m mmmg ﬁetiwty shall be-carried

out and records maintained, . e e T e
10.- The Occupier shall. take all precautionary easures during ‘mifing: operation. for
 eonservation & protection of endangered fauna &floraetc,
tL. ‘No.change shall be made in mining technology and scope of mining work without prior
approval of competent authority, . .. . .

12.. Mining shall bé ¢arried out in stipulated time and duration as permitted by competent
13, The@muprerskaamnp y with' the &i:ecﬁrfﬁsims&ubﬁﬁnsj‘i‘ssué{j;_by the competent
_‘aughority from time totime i ‘ ’

4. _:"Qfﬁe‘mpier shall stfictly adhere 00 the conditions of Env:ranmen:t Cjearame issued by

_ the competent authority & provisions of approved mining plan, scrupulously.
15: The occupier shall comply with thé Environmeiit Management Plan and shall execute
spr«isﬁéﬁg{iimﬁr&ﬁmmg Managénient aétivities, sctipulously, - v .. ' _
16." Overburden gmeratadﬁumﬁmmmmg process shall be managed and restored 4s per
dpproved mmlﬁgpfm Tliegal disposal/dump of overburden shall be treated as rion
17. The Occupier(s) shall mark the mining area as pet alloted niriing lease by Competeni
v Auﬁao‘ﬁty and mining shall be carried out only in approval mining area. L
- The Occupier shall ensure to submit Ambient Air Quality Report &tquaﬂeriybasrs
19, The Occupist shall strictly adhere to Apptoved Mining Plari- with Progressive
. Mining: Closure Plan duly approved by the competent authority. In case of non-
* compliance, this CCA shall stand withdrawn, ="~ .~ T

» Clean Environment and Healthy Life Style:-
L T i T W e e
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36, The fhiing ocd the miing capacity’ s permitted by thie

: ,csm the p.réniisésﬁs “
i’ the ‘nglification of .

dia. - dated “and_notification of
vide letter no. 84/XX VY 20-13(11)/2001 dated

s/Notifica

24 The Ocoupier: shall strictly ‘adhere i fie provisions. of the Watd: Act, Alr Aet,
Enviroi Act, and Rules i made thereunder.

k1 applicant shall getmaiysemasampiasofemmvemmwmm S Wastes at Teast
. onee fn 4 ttn*ezemoaih i _tﬁg:labgraw@!:mgnizgd by the MoEF&CC and shall report

% The applicant shall however, not without the pi

waste water aid domestio waste water shall be disposed jointly at orié disposal
int; “The applicant shall’ provide discharge measuretngnt “quipment at final disposal

4. ‘The applicant sl striotly complywﬁhcancﬁﬁans ofthstCAand submit ompliance
Teport of stipulated conditions ‘within 30 days’ of teceipt of s CCA T, 4t any point of
time, it s found that the Industry is not complying with stipulated conditions o any

Istrugtion issned by the Board, legal action shall be initiated agginist the

et eon one it skt Smooth smgingimtonig e
Ofpollution control measures; i o

7- The industey shall provide “Inspection Baok® t the fime of Inspection to the Board's
officigls,

¥ accident br ther nt, such emission oceurs o is
£ staric Wi, 51 formation shiall be reparted

ncase of failire of pollution.
it shall ‘be stopped with

10.1i case-of any

ripulture. produictivity; human habitation eic. by the
Imperative é1:br_smpff_pljet;_i"_iigﬁm”‘ui.n.. Aindustry with
Board’s offices. The industey-

L by the Competent

11Theapplremt&hailappiy beare the 60 days of o iy of cCA o any: chiange in
" profuction Hipes/ production Capacity/manufacturing- gcsssxcgpag§gr?'_;énha-ngment &te,

or any change in effluént discharge point o emission poing, | 5\(/

Pagé 4.




R

TA:The Boned reseves the it 15 revolead o
with CCA, as may be necess; iy T
13.The person duthorized “shall rio rent,

&3

17.The suthorized agency shall eisure that an
. hazardous chemicals bein  used in the pla

-line data with
lant as well as

8.1t s duty of the authorized person to take prior perinission of this Board to close: and
. cléamip the facility for treatment, storage and disposal of hazardé $ Wast, -
19.The applicant shall maintain record of hazardous waste i j {

tetum in Form-4 on or before the 30" day of June follo :
- -that rétum rélates. oy T, ¢ LT e S
0 base any hazaidous waste shall be disposed off on land, in any drain; or irig any
- -\atef stream, All spiltage must also be safely collected and stored; - '

' Before the hazardous waste' i3 stored or dumped in the facility, applicant myst conduct a

i 1 'sis of hazardous waste sample and report 1o the

<é:Dried hazardous siudge from the process in the plant shall be stofed in-double fined
- HDPE pit constructed with R.C.C. or such material which does not react with e
"< waste contained in it. - 2R Y 24 I Tle B o
23.The storage ared should be fericed properly and Sign/Notice: Board indicating *‘Danger”
- - ‘Bnd"‘Hazardous’ shall he displayed at appropriate position both Hindi and English.

= Dr.Parsg Madhukar Dhakate
. Member Secretary

' e a5 a ve UlCr I\‘

fon Control Board, Haldwasiifo infarniaton ang

- Member Seciotary

®

.Clean Environment and Healthy Life Style
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2. Jn tkese faets and c:rcumstances we dtrec; UKSPCB
.- Enviropment and Climate Chang Uttarakhand, Dehradun gmd Princxpat ,S‘ecretary M ni g to
ieis shall be. allowed in such area. vehich cones within geo-tectonic
Plains, ‘and Peninsular Platean unless @

*gnsiré that no ning activit
inalayan Mountain. Systen, Indeangetzc
ty in such area is. conducte ted by-an -
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"1 geo-techfonic zones; all such mining activities shall be reviewed/revisited within next 04 mogs;

" by getting study as directed above conducted through experts committee

spect o the existing mining continuing in the State of Uttarakland in areas which fy

‘with or without precautionary cond jons, shail be allowed. Thig

ctivites shall be revisted by




J& e fﬁ““"‘“‘ﬁf&i/’ I L S

- Lifestyle For o "‘ﬁﬂ'% s;-‘f';g:f_h gl;aifi
7o fement e, ), %, wee v

,.-i&:'mgngjuﬁggémﬁﬁm&:m;f@gﬁ._ 03526007092

R

(EERARS

LS

i L am ﬁimﬁammo&f 12024 3 4 37 i 3 e %W% i A

O 142 In these facts and dircumstances, we direct UKSPCB, SEldA UK, Principal
L Secrerars, ﬁ‘aéiﬁ&fl&‘ftmmmi&éiu and Climate Change, Untarakhand, Défvgdﬁ? gﬁ_d g
- Principal Secretary, Mining to ensure that no mining activities shall be allowed in
. sucharea which comes within geo-tectanic zones like Himaiay&n Mournain Sfmgzz
- indo-Gangetic Plains, and Peninsular Plateau unless a proper study on ecological
e mzdg’m*i OB W Sust aﬁabiéi& in such area is cg}tg&(cggdby an f_,’;xp‘e};tg.%nqmmlﬂijc’
- comprising of selsmology experts from reputed and recognised institutions and in
the light of their observations and recommendatian, appropriate decision is taken
by SELAA UK. . |

113, In respect 10 the existing mining continuing in the State of Uttarakhand in -
areas whick folls in’ geo-tectonic zones, all. such arining ‘activities shall be
revjewed/revisited within next 04 months by getting study as ‘directed above

- conducted through experts commiltee and thereafier only. the mining activities, if

- permitted, with or without precawtionary conditions, shall be allowed. This exercise

 shall ‘be -completed by 15.03.2025 and il existing mining. activities sholl pe

“revisited by the concervied mining authorities accordingly , e Dy
1. osiodio &R uRa Y & 5% ¥ Ecological and EnwrenmemalSusmmabdny
IR aﬁﬂm# WA Mining operation B Consent

; Gﬂ'& | Study ??5 Qutcome &
10 operate revisit: B T :

Cleaw Environmett and Heafhn T isirmerien
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